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COMMITTEE ON THE WELFARL
OF SCHEDULED CASTES
AND SCHEDULED
TRIBES

EIGHTEENTH AND NINETEENTH
REPORTS

SHRI D. BASUMATARI : 1 beg o
present the following Reports of the
Committee on the Welfare of Scheduled
Castes and Scheduled Tribes :-

(1) Eighteenth Report on action taken
by Government on the recommen-
dations contained in their Fourth
Report on  the Ministry of Home
Affairs and Department of Social
Welfare-Reservations for Schadu-
led Castes and Scheduled Tribes in
in public services,

(2) Nineteenth Report on Complaints/

Representations received by the

Committee on the Welfare of

Scheduled Castes and Scheculed

Tribes.

STATUTORY RESOLUTIONS RE:
WEST BENGAL (PREVENTION
OF VIOLENT ACTIVITIES)
ACT, 1970 AND WEST
BENGAL MAIN-
TENANCE OF PUB-

L1C ORDER ACT,

1970— Contd.

MR SPEAKER : Mr Madhok was on
his legs last time. He may continue after
junch,

13.10 hrs.

The Lok Sobha adjourned for
lunch till fifteen minutes
past Fourteen of the Clock

The Lok Sabha Re-Assembled
After Lunch at Seventeen
Minntes Past Fourteen
of the Clack

[SHRI PRAKASH VIR S11ASTRI
in the chair.]

SHRI SAMAR GUHA (Contai) : Sir,
I have a submissicn 10 mukc...(fﬂﬂ’rrup-
tions)

o Tod)T fag  (qzas) @ Jawda
arga, § argar g 7 A% w1 ofwaa
resr § weawiim 91 fag a7 ogdlza A
Mee A3 AN 2, 9 FIT A AE A
I GAIFATT &1 AN, #910F gw wAT
AT 0 gar 2

gwiafa Agaa : 93 AAATT q1eq
gTA €4TA1 QT AT ATT | HIAF(T qIor
AT FOETA TA 5 7T Q93T &
M7 & Tr3 70 T7EF F1, A7 ga fw
FFAFAITA ANT | A gIA A
fafw=a sigdl £ Je1¥ £ ggafa 31w
LA fam a3 gg & 1 wAT AEAIA
qzeq qfsaq 17 8 Feafiag fear oA
aY 3TAr AIgy F, N ¥ IAF AT H a4-
WA T4 F NTVA TAMF A4 FIATT
g %1% ag 7@ TfRkaA Aww ¥
grafaay 3

RE: REPORTED STABBING OF
MRS. PARIMAL GHOSH

SHRI SAMAR GUHA : The wife of
a Central Minister has been stabbed, We
hear that the wife of Shri Parimal Ghosh
has been stabbed, We want more infor-
mation from the Minister,,, (/nrerruptions)
It is & serious matter. He is our colleague
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and he is a Uentral Miuister, We want to
know the latest ivformation fom  the
Government,

it Toite fag : q@rar s fe
o) ofeaa 9w F7 d-gifFQ & fed) wen
ATAF HFA T I FL IAS alA-au
qrgnArfaar &1 zga a@ar TaEA § fr
8 T[T T A arAITT #10Z

sWEfa WERT . AEAIT ATET )
afwaa g\ & qftars azareqe & v |
ATEIT T gIA A1gd 2, favag g gz ayn
g:@g gzan 2, faq 93 o aza Ay aw
% famr At =nfgr | oo w=ar €7 gE@A
§ a7 7 ga faan Al awic o @
g ® &ifan oxmT @ frar geq dr @
sarar & wFar 2, arfy qwy d aw@
AQIT YFT IH AL H FA4 T 7% |

ST ARRCYE  #F zA At ¥ erfEw
nzgA Afza o 20 w0 ) wfar
mgA A1 g ) oft 7 P i 8 ag
w5 & GAIfEs & FAT AIT TH F1 ARG
wT &1 27 ®) Ui QiR & fAar o qear
2

i

awmafa "FRT AT HIT A T WL
# emaedw-geare fem Z, a1 weae
ngleg 39 9T famT w7, w7 3T 7 fAw
T qUAGT $TH |

ol W19 5%, 7 cavit (qUIATT) T
afa wE)aw, 3W § FFS K &H 21 @ 8,
WhaEdz draadi 2 @r 7 AR z8
fA7 g1 T FIGAT HAT I G & S0 &
efzmu ag 2 fr wOz a2 AT g
Al § Gwefiat @+ g § AT Awge
g g, & W ¢ f WA wgam
¥ a1 H WA )
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awarafy wgag : wAAlg waeq w
W1 3 1 FgAT &, ag awiafa € wgadl
q T RE |

SHRIMATI

(krishnagar) You must
to us to make a statement,

ILA PALCHOUDHURI :
give one minute

STHR S, KUNDU (Balusore) : What s
your direction regarding the assault on the
wile of Shri Parimal Ghosh, who has been
stabbed ?

aumafa wgeg . & omir sz & fa
T g¥Al WIS T Ok F o faaw @y gu
2 ) AT /3T 9% wgAT aifew T
WeaeT WEITT 39 F Wi § Gemr e
Szt aF LA WIAT F1 qEqH §, IR & A1
7 afgFsi dar qraed aga F wr oom
awar g |
A} AATUX A, F |

14.22 hours

STATUTORY RESOLUTION RE. WEST
NENGAL (PREVENTION OF VIOLENT
ACTIVITIES) ACT, 1970 AND
WEST BENGAL MAINTEN.-
ANCE OF PUBLIC ORDER
ACT, WI0—Contd.

SHRI BAL RAJ MADHOK (South
Dclhi) @ Mr, Chairman, | was saying the
other dny that this Governiment is hunting
with the liounds and is running with the
hare in Bengal.  On the one side it talks
of bringing about peace and brings for.
witrd these two Acts, which 1 welcome, on
the other, ut the same time, it continues to
hobnob with these very elements which are
at the back of the whole trouble that is
poing on there,  The latest rerort  thm we
have got aboul the stabbing of the wife
of hon,  Minister, Shri  Parimal Ghosh,
und his son ; and also of the stabbing yes-
terday of four studems of Vidyarthi Parishad
who were trying lo resist the Naxalites who
were trying 1o dislocate the examinations,
points 1o the fact that the situation there,
instead of improving, is deleriorating.



247 (Re. W. B, Prevention

of DECEMBER 14, 1970 Violent Activeties) Act 248

and W. B, ‘Maintnance of P. O. Act (Rens)

[Shri Bal Raj Madhok]

But the Question is: How can things
be tackled ? The Prime Minister hersell is
very loud in protesting that she is not
hobnobbing with the Communists and th:t
she is a nationalist and all that. But the
taste of the pudding is in its eating,. What
kinds of policies and statements is she
making and what kinds of things are her
colleagues doing ?

1 have just now before me the cutting
of Aryavarta from Patna. Shri Bhupesh
Gupta, the leader of the C. P. 1., went
there and threatened Shri Daroga Rai, the
Chief Minister, of the Congress (R), that
unless he withdrew the police from the
villages where it had been sent to prevent
the lawless activities of some violent
forces, they would withdraw their support
from him. To the utter surprise of every-
body, the Chief Minister has accepted this
demand, has withdrawn the police and has
given a free hand to the Naxalites and
other violent elements. If this kind of a
thing continues, how do you think there
can be any improvement in the situation ?

Then, what is the Prime Minister her-
self saying ? The other day she addressed
a meeting of the so-called convention
against communalism. There—1 have the
report before me—she said that there are
not only violent activities of Naxalites but
that there are some rightist parties also
which are indulging in violent activities
But did not have the courage to name any
of them or to give any single instance.
This is the way in which she is trying 10
minimise what is happening in Bengal.
With this kind of approach, she cannot be
expecied 1o tackle the problem there.

What kind of non-violence does she
believe in ? 1t is a pity that she carries
the name of Gandhi. Had she carried only
the name of Nehru, one would not mind.
But she carries the name of Gandhi, the
Apostle of Non-.violence. And what kind
of an apostle of non-violen is she ? While
she was speaking some people rauised some
slogans in praise of Dr. Lohia. We know
that she is allergic to the name of Dr,
Lohia, but that does not mean thet they
should be beaten up and viclent action
shuuld be taken - against them for that.

With this kind of an approach and out-
look, how can you expect that any impro-
vement in the situation in West Bengal can
be brought about ?

Without going into the details of the
situation which is too bad, I would draw
your attention to some of the solutions of
the problem.

One solution that  has been suggested
by c.mmunist friends is that we should
have elections to the Assembly of Bengal
and that that will be the penacea for all the
ills. My submission is this, 1am not
against elections ; 1 am not against mid-
term elections even for the Lok Sahba.
But the Government says that the condi-
tions in Bengal are not rire for elections
10 the Assembly there, If there can be
mid-term elections for the
Lok Sabha, how ca1 you avoid
elections for the Assembly of Bengal ?
When you hold elections to the Bengal
Assembly, you must also keep in mind the
implications of the Ssituation that has
developed in Pakistan,

As things are, in West Bengal 100. the
demand of that kind of autonomy which
hus bzen made by Mujibur Rahman in
East Pakistan is risine. My hunch is that
if my communist fricnds go to elections in
Bengal, they will raisc 1he same kind of
slogans, th: same kind of demand for
autonomy for Bengal. After that, there
will be 1 demand that whole of Bengal
should be separated and made a sovereign
State, 1 would like the Government to
seriously consider implications of any such
elections and its long-rangs imyact on the
country's unity, the country's integrity
and the democratic s¥Stem to which we
are committed,  Therelore, this solution
of going in for elections is no solution
at all,

Yet some solution has 1o be found.
If a solution has to be found, then the
laws alonc are not enough. There should
be some machinery to enforce these laws.
At the moment the exscutive head of
Bengal Government is the Governor, Do
you think that this Governor there is gonig
to enforce these laws there ? He is too
much committed to conmunist ideologs. So,
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whatsvar you might do, so long as h:is
the Governor, thesz Acts will not be pro-
perly enforced and the confidence of the
people will not bs restored.

It is very essential that if any worth-
while improvement has to b= made in the
conditions of B:ngal, the Governor of
Bengal must be immediately r:moved and
somebody who has an  administrative
experience, who is not connittzd to
communist ideology, as Mr, Diavan is,
has to be sent there as th: Governor. 1t is
not a question of removing the Governor
alone. Th: Governor, after all, is tha
nominee of tke Home Ministiy, So long
as the Government of India is mannad by
women and men of the type we have here,
I do not think the mere removal of the
Governor will do, Therefore, it is very
important that thz Governmznt here must
make up its mind as to what it is going o
do about Bengal, As things are, so long
as this Government is here, | do not think
we can improve conditions in Bengal. And
the disease of Bengal is spreading to Bihar
and other neighbouring provinces. 1f this
country's integrity has to be sefed, il the
democracy has to b= saved, if India is not
to go the way of Vietnum or any oiher
country which has been the victim of the
communist aggression, then this Govern.
ment has to be removed from her:. The
solution of Bengal problem dozs not lie
in Calcutta, Tt lies here. With this
Government herc committed 1o violence,
committed 1o anti-democratic methods,
committed to all kinds of discuptive
elements, you cannut expect things Lo im-

prove in Bengal., Therelore, my appeal
to this House is, if you want to save
Bengal, and Bengal msans India, if you

want to save India, thzn we have 10 throw
this Government out . . .

SHRI S. M. BENERJEE {Kanpur) :
Dissolve Parliament,

SHR1 BAL RAJ MADHOK : If for
that purpose, dissolution is essential, 1 am
not against it. But, I think if the demo-
cratic sense, if the patriotic sense, of the
hon, Members of this house really asserts
itself, this Government can be thrown out
even withiout dissolving Parlismant, ~ But
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until and unless this Governmant is re-
movad from here, 1 do not think, we can
have any improvement in the situation in
Bengal,

Then, we are told that the youth of
Bengal are doing all that, 1 do not think
the youth of Bengal have become prov:rse
in 032 day, Chere are certain conditions
in which they have been acting. 1 would
like the Government 10 set up a machinery
through  which some of the youngmen
are properly examined and in that matter
covperation must bz taksn of the parents,
ol the teachers and of some psychologists
so that we can find out how their mind
is working, Simply danda will not solve
the problem. At the same time, some kind
of psychological treatmeni also is necessary.
some kind of healing balm has to be applied
for that purpose. The most important thing
to bz done is that sume kind of cultural re-
volution has to be brought about there, the
cultural revolution of the type which
Swami Vivekananda and Sri  Aurbindo
brought about in Bzngal in the early years
of the present century. [ don’t think that
Bengal is not prepared to listen to that
kind of voice of reason even to-day. But
unfortunately, there are few people who
can give that kind advice and that kind of
guidance and, on the other hand, the
mihilistic philosophy of Communists s
holding ils sway there. The. result is that
mstead of a cultural revolution, we are
Laving an anti-eultural revolution of the
Mao Brund,  Therefore, this has to be
checked and for that purpose it is the
duty of all political leaders, those who
siand lur democracy, those who stand for
nationdlism 10 come forward und give a
lead. This work cannot be done by the
ruling party. This work cannot be done
by the Communist Parties,

The youth of West Bengal is sick of
the slogan they have been listening alj
these years. They need some constructive
alternative. If some constructive, nationa_
listic and patriotic alternative is not pro-
vided to them, then if they adopt a nihi-
listic approach, 1 will not be surprised. In
vact this is what is happening.  Therefore,
we have 10 wean them away from the nihilis-
tic approach to a constructive approach and
some slternative has to bs given to them
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and that is a challenge to all the nationa-
list and democratic parties, 1 they conti-
nu: warring with each other and if they
fail Lo create a viahle alternative to the
Ruling Party and its Communist allies,
they 100 will he as much blamed for the
developments there and its implications
as the ruling Party. Therefore,  the
nationalist and democratic  forces also
must come forward.

Lastly, there is the problam of unem-
pioymenl, The people in West Bengal
have no work and it is well known that
an idle mind is a devil’s workshop. 17
they have no work and if they turn to

these kind of things, they cannot  be
blamed too much,
We know that  the unemployment

position which is already bad  has  become
very much worse because of the influx of
millions of refugees.  Therefore, it is of
the utmost Importance that certain other
industries and certain other programmes at
the State-level as also with the co-opera-
tion of industrialists and privale entre-
preneurs by which work can  be provided
to the idle hands should be started and
this providing of work o them must go on
side by side with the tvpe of cualtural
revolution that 1 have suggested.,  With all
these and at the same tme, f the situation
15 tackled in oa fiem way through these
laws, 1 think the situation will improve,

With these observations and
tions, 1 supporl the enactment
two laws.

Feservin-
of these

ot 3w A= qAfemr (Fane) ¢
gargla wdar, g1 Wtz W AR
foa a3 grm ?

WAGAY WQTA ¢ T F I AT L
Frany faga 39 3@ d {1 2 20
famz qzy faor 7r 951 3 oY= 12 faaz
wft male o A fagr &1 AW wRiew
srfere & e A

st ®AT g2 (wzrf) : g qrdf wie
ge & N7 A7 warz famrr wew
HqIT A AT TN 7

AATYAT RFlaT  §q FAEA F A2

ot ot fag  (TVaaw) ;. wamafa
WRIZq, ZTW T ArmT Al I TL
s w A qr Wk ¥ gerfawa
L 20 B S

it Ao \te daNAt: 741 ?

wt ot fug A A fE dam
& qaar o dara w0 owEar A€ R
aefE 7z w1% 2or & waAr # Atz gz o
o AmE AT 2 aE ®E A wE m
g ¥, A aza aifafzaa 2 & oz
wa @3 aaw gz f& dna 7 g8
HATEACTAA A 3 F AT AZT TIATHL
X a1 & A fawag grt M7 a9 @i
g A+ frrteq 1 qa it 2158 2,
ag 27 a0 Arfze AT & 31 mrzdra |
FE 0 T 27 oY qapr v # fr dme
FAE AT £ ag A5T gT g
Fefgm QY7 sqEr & s ATA7 99
giar wifgm 1 Afsq 3@ @1 waag gz 750
2 fr 31wairs w1 2y wfzar @ $<
Igrd T ag 8 PR w awq, @A
AT & AT, 2 AEAfa & A AT
BT AN T A AT | qZ OF MA T Z
s 1 o frgena wr fzdar fgegeana &
qr F@ ar g fear ot 1 @
qaio@ A8 Fom | T3¢ A AT § W E
st a% AvsEral A ANATIT T AT 2,
H3aa gazdl § &l IAAMA woEA
agi Pagaar wifge, vt & a8 fagaar
nifeT W@ wg AT BT g FEw §
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QAT ¥ IAATAT F KW FTH I
fogd TA ®t w78 fad, Qe fod,
Axfiar faq, 98 §, QAUa wiwq
@rfad FHigy gL W FmE & @
B9 RAWA § 9% fqe s oEr (Ear
W13 & T ®T 2T 415 79 FT ARAT FOT |
@ & 1 F:9d" ar 71§ q7q w19 A3 FF
sl smar g g, sl savar fagraa 8, aaz
it 31 & faa famrr # &1 gardl agsag 3ee
gl =rfge) g e g afge & g7
wrefaal & & gt g9 &1 g7 Az 2
Arar-oFrafas g7 Far arfzm ) 4F67 arg
@ aa Fag o 53w fs agi F1 mEer
zaAr awr gl am 2 e oare ao ¥ 39 &1
¥ gtk & geafas 2228 & o9 emra
& wrawt @ fag s & AigAr agh wm
w7 § 1 agi 1 g7 wif & N 39 AT A3
A U FFAITE IUTRT FWE
A ‘aadl qrEf F A g A0z & o Ay
W Y €98 I &I 4%C F9F § | g7 #T
T & gaifasr ail #77 &, afes 9
Y 37 $arg gazdt @ zaT & I A%
fegeam w1 7= 2, ;2 w7 ,fae g,
R wiar g 1z wtra (M) &1, W AT
d9 @Y, T fedr @t & @ &, fegmmdt
qga §, TAIE 9 g w07 w1 wraE
am & fed &1 fggeam it oia@t 72
FAH AT T HE W, qqEl ®7
get wms fafan agm@ & ar qrar g &1
3a wae 71 faar 1 AW FA al0F @
3G ¥ BT ST, AfFA A IF F A9
& ae g7 7EAl §1 7 7 a8 qrfecary 7
a1 WA § s F 7 g fgegeana
F oo et AN ag A e Ay
wT gma g3 ¥ Auda WA g,
& wigem fis 39 w1 s Fr ol

gMY AYraAr w1 adwar ar @i b,
A& @ am ¥ afes g fs atwana
AT TCITH W 9T 147 §, AT NANI
TAT gT W W T Z 1 g § A€ ®gAT

im Fs ag 7 fad sida &1 gaar ofes
o mizat &1 mg E 0 T F 97 g
o2, wfar Y 2 wiw W g Wk
At A (w1) #1 2, w9A w9A A ¥ Av
arfzat wgt §1 #1 Tawr afafoaw wq
[A%13 | 91 "1z 997 0F "gT €1 TR
fraz-am feex 51 aer zaf o @
fergeara &t fgemr e ®xr =ga &,
LT 9T AT AEA 2 AR fegmEm E
THS FTAT AEA &, A1 A4 WY Qe
3 grdl ¥ @FAT Wgd £, vH WATET &
9FTEAI WA F AT gArA AnT  qife
T oF g1 9ifgn 1 z2a¥ feq) Mg gt
F G910 AG F | WIA UF A F BE
®T, A §F AT K gral H Jaar avgd &
fzegeia &1 ardr wifear ara md | & &t
#241 £ f& 91 Fo ag &7 91 § ag qud
FI71 TR & 1@ w2, § Moea
F 19 ¥t Fgar g, T aa% oy ag 3
g v 7g 2w %7 w1 gHY & AT B W
9197 T FIAT g £ | A4 HHT q1G
fam w7 a0 g3ar T1fgn )

A GIiEENT F oA EA & «1g
oF @y afadz §Y s amr &1 qfe
guI¥ A4 ga Agl g w § g&fae mige
A I R AWMT § g AEAT AU
i igigz A w1 g f8
78 fazq & mafar ofeens i o wigz
gtz fpgram 7 w'gz gt wwa f
N AW T I F N feew €
v X% AT dna ¥ g fggram &
gaR fgedi & aY Awfaee ar fggeom &
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[+t Tmetz faz ]
ST E1Y T aved ¥ Ay w@ 4 qam Ay
W |

¥ zmara 1 @ AT O wgm fa
og W TAAR FT AAArAg 2 mg
Mfafewa qaar & A a1d arfzqi
wae @ | W 3 fergram AR wr@
HiIAT ®1 @A 2 ar qrd arfzay 7 ag gar
2 fy ag ammenz fasnd Fara ge
FT ¥ wiig A1 T3 0T I T T4 w1
war ag) 1 72t wda vy ar gfew
gEaAr 73 41 g7 @l gEr ¥iifE
75T BT A gfan & gEAT A q
A Agt FAar 2 1 9ai T4 fher 71 graq
dar &t af & fe AA;AT w1 fama azaar
avm 1 otw ag ad g 9 azg @ arm-
AT ¥ gA1 | 0F 0% qAA & AT
a, gfad ¥ wieragd §, Azl 71 w7 §
FAIILOA & 24 A8 & AMT K GHEIAT
AT a1 AT ag wAAr g faar wan
At gz yag as(r ¢ g agh 9t oF
Fea @ f@kqma A Jm oz Gl
qifzat 3qil fgedmz av ag 78 f=
Syt 7o sfegar abdr 71 medl a1 gw
sTfem o gf Td A Agl
ardY 21 a7 F1§ zAd gFAdfa amn
qrgar & @ A%t fze ;ar 2 Wz Tg
R AT qF F@ FTFAT &1 AT ar
WL gET ®1 ARTT &I §T AW ¢ |

§,; guafa wder, weal AR
g1 Tigm fs wgt @ 37 FAT & ee?
gi faaa} awg § wifweart Wl oty
FATT F AR AVEEl § am@r g,
IRt argar as 1§ 7 2@ g e g
qAatafaii & NEAT iy &gTan @ W
awg & fan & fag daw W& and §.

R zaw At agat o K s wgm
fa o1 %z qatar T oT wr § sEN
aga % WY WA qEIT A A, AR FE
fwaar aer orzsdt onl 7 @, w2 @ Fay
qifamiiz & e ¥ @ Wz fe
AT &7 327 &1, 92 77 AAAGT F Aoy
®1 ATHN g1 A2 T -AAR TT ALHT &,
AT 3 & frew waw s & foay
WA AN G A IaE Wraw
FTK 7 U A1 AX | AT W A O
@ T ard aaAfa egt aern ? § Ao
iz 1wz qigar fs 39 aw F wrafaq)
T TUI'T-HT K747 9Mfzm | A ag A9
®ar § gl 7D otk Wy H, wae
"fzar & a7dw &7 ar Adlgw x4 @
AIRAL g W AgN wid A o\ ar gfaa
FI 2 N M3 w27 ¥, gre Dy &
BAIA WITE! STAT 92 281 7 at =790 707
& o &Y a7 waz fgegena figea-
g at for are wig 41 ol ke gfaa
glAm R ¥ Afgo | zaf wiE
arf@izan §t @17 A 2 | wf|y 3z g3
ofra At T af @ P2 7w qrt
faz & 31 At AW, I & mwy H
974 A AT &1 AAN W 39w & 3I9N
WIT &F T ST AT AT WY g
TIAET T AT G & 719 T w4€ |
# n7ddz & g Agm & W@ gE
T €T g1 A, U & G, oA faw
& IqT JAT A T A fad gferw
afew ot et s Gl ag grand s
AF 73

TEITH A a7 g ¥ @A e g
T @ amd & 5§ dgeew o1 qww ad
TAAT % 1 2 T d e are W e
TR a1 31 AP § gt TR AR ¥ m
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7 w@aw 7 X, AN mearEae & @ vefiA-
g 3 g A AOF ¥ mw § adadr
T AT qUY, WY JAH! AZH A(IT AWH
22 AT o AE AT AFT QT AT
qR Atz qT a1 YuT AET A AT IA—50
938z, 30 TEq, 20 3= A 7 w907,
AT grae sa wow & o R oad T
Wt 51 SO Zar i Sa, at }iq I -
fafaedom a1 Aifem 2 ¥ W12 AT Al
F1 JATL IAF AW AFT AR T T
fr cad aws ® ArAar = agt ar
grart famae M wix forr amdar 97
TaAHE §1 929 N, TTAITAT T AT TIA
gt T gal |t w A 37§ A T
fa 2 7317 & weaT Ard=al ATAT A A
ggiu o faaz qiw w7 femr @A)
AT 9 7 agg % 7ifeeT vaIm AT
T ad G &1 abm Ag ar @ w
Frafamageg @i g Famad 5
W AT TE 0 FE AAGT HOGAT 46T
ag fergea & gy feedl w1 qTHE A
9FFR | 77 OF T AR AT S
sl Az g gs e a3 TR A
Gar wr @r ¥ A ¥ ghame ofr fay §
A1 fgrgeam 7d azg & 39 Faed) 71
Az 7 GV 1 AT T,

T gwwrT a faz o fgegeama e,
grETdr ARAT aF A 7 FWA Freara¥ 7 o

ag w1 &, WU WG A ETAIT 9T FI
qrar § & g & DR fawadr § Tl
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SHRIMATI SUCHETA KRIPALANI

(Gonda) : Mr. Chaeirman, Sir, T have
jistened with great attention to the

speeches of the two Movers of the

Resolutions.

They made very serious allegations
against the Police. They were very indig-
nant, very wrathful and wvery excited.
Maturally, we share some of their senti-

ments.

Sir, a Report has been circulated,
supposedly from an Association of Demo-
cratic Lawyers of West Bengal, which
gives a longg list of the atrocities commit=
ted by the Police. If even a portion of
what is reported is correct, it is certainly
a serious matter  and the Government
shoutd check this, becanse, Sir, however
much we may wiant to arm the Govern-
ment with powers to crush violence, at
the sume time, the PPolice must take care
and act without any sense of vindictive-
ness or any sense ol revenge, I know,
policing is a difficult task., T admit that,
But then, Gowvernment also should take
care to sce that as far as possible the
Police should try 1o use the least amount
of violence.

Sir, 1 share their indignation. One
gentleman was very indignant when he
talked of cases of molestation of women,
murder and other atrocities.

I share their indignation, and most of

us share it.

They demanded that 1o put an end to
all this zulum and all these atrocities, the
best way was o withdraw the wwo Acts
which had been recently passed, namely
the West Bengal (Maintenance of Public
Order) Act and the West Bengal (Preven-
tion of Violent Activities) Act, | would
like to ask one thing here, Did the vio-
lence in Bengal start after the passing of
these two Acts, or was the violence there
already? Were these two Acts, possed too
carly or were they passed rather 100 late?
Some attempt should have been made by
Government to control the violence at its
inception bhefore this plant of wviolence
became a huge tree which throttled all of
us,
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What is the history of this recent
violence in West Bengal ? 1 would parti-
cularly lik: to draw your attention to th:
fact that how much the CPM struggled to
maintain the Home portfolio, and Shri
Jyoti Basu succeeded in r:ztaining the
Ilome portfolio. 1 would say that that
constituted the focal point of ths pres:nt
law and ord:r situation in Wzst Bzngal.

The szcond death-knzll on the law and
order situation was when the ofenders of
Naxalbari whn had commitied marders,
arson and loot and all such offences, and
who after much pressure on the Govern-
ment, were arrested and put in jail, were
later on Whnen all those casss
were withdrawn and all thse offenders
were released, naturally that gave a Billip
1o lawlessness,

released,

Then, what have we seen ? During
the UF Government’s regime, lawlessnzss
was completely let loose, They ushered
in an era of personal violence and personal
vendetta; it was  the bully who ruled, and
the bully could do anything, and there
was noboudv o check it. What was the
position of the Governmzmt there ? The
Minister saw to it that the Government
did not function., Ordinary norms of
administration were not followed; the
police was not allowed to do anything,
The police stood immobile a1d not only
was violence perpetrated but violence was
openly preached every day, in papers, in
their own organs, the Deshbrata, Libera-
tor etc., they said ‘These are the methods
of killing. So-and-so we have killed, and
so-and-so more we wont to kill, and
these papers were allowed tp be prinred
and published without any let or hind-
rance. There was so much lawlessness that
the Chiel Minister was beaten up in his
secretariat by the stafl. What more
reflection do you want to see on the law
and order situation ?

Agnin, what happened in the rural
areas 7 1n the name of distribution, and in
the name of class warfare, violence was
let loose. Were only the jotedars attacked?
Poor farmers who did not support the
CPM  were the victims of the attack by

the CPM workers, 1 would like to remind
you of the day when Shri Ajoy Mukerjee
in dasperation said that ‘T am presiding
ov:r a barbirous administration’, and he
had 10 g0 on a hunger-strike  While he
was Tasting, n widow from Burdwan, who
was a peasant woman said how she had been
bziten and humiliated by the Communist
Party workers heciuse she would not gve
in tv thsm andsh: would not part with
th: little lund that was there with her: she
was  not a jotedar; sh: was a small
peasant.  There  are innumezrable cases
w'izre small peasanis ware harassed because
they would not comz to tarms with them,
and they would not submit to them. As
Shri Ajoy Mukerjee himself has said, the
ctag:  industry  in Bingal was one of
ilfezyl manulacture of bombs and gums, 1
wontld Ly the Blam:  ‘or this at the door
0" the Central Gowvernment also.  There
was also arms smuggling into India, They
can: through Pakistan and China in
Yuantities,  Szeuri'y  of the hordzr is the
sk of Govarnment of Indin, They were
P oducing Bonbs  and lethal weapons in,

hirte  guantitizs, large  dqauntities  of
materials for manulacturing bombs were
found. How did it happen? Both the
Ciovernmznts are at fault, the Central
Government as well as the State Govern-
ment.

Then, what was happening in the field
of education ? 1L was impossible for any

elucational  institution 1o function,
Complete chans was ptevailing.  Univer-
sotxs could rol carry on o thear wuork.

Hoooaols and eolleges could not carry on
e work,  Eaxamtinations had 1o b rost.
foned, and teachers were beub:zn up and
insulted. Librariss were burnt. Even &
place like the Presidency College, which
wus the best college in Bengal and of
which we are most proud, because our
must eminent Students  had swudied there,
was allected. The rolice was attacked;
libraries and laboratories were burnt and
all kinds of violerce was commilled
there, This is what happened.

The other day Shri Jvotirmoy Basu
brought here o pictwie of  Lenin with
some scratches and holes in it, Our
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culture says that we must respect all great
men, to whatever country they may belong.
But what has happened in Bengal 7 The
educational institutions are being auacked.
Why ? Itis a sysmtematic and planned
attack because they want 1o destroy bour-
geois  oriented education and uproot it
from the base. They want 10 destroy the
leaders of the ““bourgeouisi=society” whom
we all respect.  They have desecrated the
pictures and Statues of all the great men,
I do not need 1o name them. I they had
confined this to the siatues and pictures of
political leaders, one could understand it.
is. But it was not the statue and picture of
Mahatma Gandhi alone that had been
sullied. They have not spared the statue of
Vidyasagar, What hud he done ? Every
Bzngali reveres him, Similarly, the picture
of Rama Krishna Paramahamsa. The
whole of Indiu reveres him. So is the case
with Swami Vivekananda,

The pictures or statues of all these
leanders had been sullied. Their sinister
game is 10 uproot this so-called bourgeois
society and bourgeois education. AS we
know, Rabindranath Tagore has also not
been spared,

Members were waxing
cloquent about the murder of students,
Certainly, it is deplorable. No student,
no child, no woman should he murdered,
Bat  when heinous ollences were
committed in Burdwan  in Malai Sain’s
house, nobody came W protect them,
(e young student was killed. Nobody
wits there 10 protect him. When one of
his campanions—I forget his name; he was
a meritorious student getiing scholarship—
was murdered, nobody came 1o protect
him, When another boy, who was also a
meritorious student, was going o tender
cvidence hefore the court, he was killed,
Noune of these people who are shedding
tears now were there to shed tears for
these victims of violence. They had also
maothere, There was no one (o shed tears
alung with Malai Sain's mother, On the
other hand, what happened that the blood
of her dead sons was collected and the
mother was inointed with it ? This is how
lawlessness has been fostered by certain
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people who are now crying against law-
lessness,

The Home Minister who slept and
refused 10 give protection 1o people when
they cried for proiection has himselfl
asked for protection.  When the people
asked for protection, the police did not
come to give it. He saw to it that they
did not. Now he has asked for protection
saying 'l cannot move about without a
guard’. 1 would like to ask from these
members how many of them are going
about Culcutta without a guard,

It is they who have created this
situation.  They are directly 1esponsible
for creating this situation where lawless-
rampant  whereby these drastic
steps hayve become necessary, We do not
like these steps; we do not like the police
being given extraordinary powers because
violence is a dangerous weapon. Violence
has an inevituble law of return. If you
SOW  poison, you will reap a poinonous
fruit.

ness s

Every violent revolution swallows its
own children, Who are these Naxalites ?
They are yonngsters belonging to  the
cadre of the CPI{M). They were nurturned
and traned in vinlence.  We now see the
inveituble result, the CPI (M) end CPI are
killing workers of each other. We have
seen  several cases of inter-parly clashes
where workers are murdered” The attack
on Shrimati Parul Bose, the wife of a
CPl worker, was by a member an instance
of this, Many other such cases are
happening every day,

What was the wrong that these extreme
left party’s committed ? Fven il they
believed in violence, they should not have
attacked the police. They started a syste-
matic eampaign of violence ngainst the
police. More than 300 policemen have
been injured and about 30-40 of them
have been killed. Everyday nas we open
the papers, we read news of sume police-
men having been killed. Even today there
is @ report that 2 policemen were killed,
und 50 many murders are committed.
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Who are the policemen ? They are
poor peopl:,  They will have natural
sympathy with those parlies who work for
the roor. We have seen that in every
revolution, the rolice or the army have
helped 10 bring about a change of rower.
Wherever the leaders succeeded in enlist-
ing the surport of the police or army,
that revelotion had succeeded.

In the French Revolution it was the
palace guards who came (0 their aid, In
the Russinn Revolution it was the soldiers
returning the First World War. frustrated,
defeated, feeling wvery urset, who helped.
In  China, Chiang Kai-snek's soldiers
helped Muno and his partv,  With the help
of the police they could have brought
about a violent revolution, but they have
created enemies of the police. Thz poor
police peonle would have gone over (o
them very easily, but by attacking them
they have lost o very good oppostunity,
hecause however much they can smuggle
arms, this individual terrorism ultimately
will b suppresszd by police violence.
After all, the police can bring greater
instrumants of violence, greater instru-
ments of destruction into operation. The
police is organised to deal with violence
and the rolice deals with violence.  The
police is nut non-violent, the police does
not belong v Vinobaji's cadre, They do
not swear by non-violene s, Ultimately
hehind the police stands the Government’s
might, and ultimately behind the Govern-
ment's might stands the might of the
army. So, it is not possible to fight the
police by these methods of terrorism,

What is the tradition of the Indian
police 7 The Indian police has not been
nurtured in the tradition of being in the
service of the people. They are nurtured in
a difference school. They are rather trigger
happy. If you creale a situation where they
have t0 use violence, naturally you let
loose-such forces that you may not be able
10 contral later,

What is to be done in the jresent situ
apion ?  There 15 no question of blaming
this yerson or thnt person. The situntion

in Bengal is a pational problem, it is not
a problem of Bengal alone, With the
withdrawal of the Act improve the sit-
uation ? If it improves the situation, we
are all with these friends and we shall ask
for the withdrawal of the Act, but that
will not solve the problem. What is the
primary respoasibility of the Government ?
The primary resgponsibiliy of the Govern-
ment is to maintain law and order, the
primaiy responsibility of the Government
is 10 give protection 10 the people. It the
Government fails in these two primary
things. then the Government need not be
there at all.

came inlo existence in
the failure of the State
also due o the failure
of the Central Government, We were
crying hoarse in this House and we were
telling the Govern nent that Bengal was
not outside their pale or purview and that
they should not allow the sitwation to
deteriorate further, but they did not stir
their listle finger. Now there is a dilemma
before the Central Goverment, [If they
curb the police, the police will nop-co-
operate and will not work and so lawless-
ness will continue, [f they do not curb
the police, their friends With whose help
they are carrying on, will no longec help
them. Therefore, they are in a great dil-
emma and it is this dilemma which has
prevented them from taking action earlier.
llecause of this dilemma all these valuable

This situation
Bengal due o
Government and

months  have been wasted and sush a
Cituation has now  arisen,
15 Hrs.

What is to be done now ? First of all

the Government has to be carried on pro-
rerly, The moment we see that these
laws are not wueeded, We shall usk for
their withdrawal but at the same uimea |
would beg of the Government to see that
the police does not act with an attitude of
vengeance, with an sttitude of vindicctive-
ness.  Let them hzar sume more beatings,
iv does not maiter, but let them use the
least amount of violence, MNonetheless the
situation is so bad thut firnmess :has (o be
used, Al the -same time I-would appeal
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to all thos: partiss which helieve in vio.
lenc: to adjur: violznee now. Ualess theay
adjure violznce now, the situation will bz
we will not be able to control it, bzzause
we have seen that individual terrorism
has only reapsd a bad, poisonous harvest
for us. Tnaey are reaping the whirlwind
now. If th:y adjure violence, if thzy tak:
to democratic methods, to non-violent
methods, they can win over the peopl:,
turn the mind of the young in Bzngal,
They can create a Situation where thinzs

can be broguht under con.urol, bzcause in
a democracy w2 do not beliz. ¢ in bringing
about a revolution by the breakiir: of

heads. We are not asking them 1o uive
up their cause. Lzt them work for their
cause but work non.violently and bring
gbout a revolution, not by breaking
heads but by counting of heads.

A political party can afford Lo neglect
moral considerations but no political party
can afford to neglect intelligent and
rational considerations, Today's intelli-
gent and rational consideration says that
all of us should get together and ensure
that the atmosphere of violence is clean-
sed, that we should cooperate with the
Government to see that violence is re-
moved from Bengal.

submit that the
10 withdraw these

With these words, |
time has not vel come
Acts,

SHRI S. K. TAPURIAH (Pali) : Sir
normally we would not have suprorted
Acts such as these, but the Situation in
Hengal is not normal. According 10 the
movers of tha resolutions themselves, there
is violence, lawlessness, murders are being
committed right and left. Nobody likes to
take madicine or undergo surgery nor.
mally. But a time comes when to stem the
rot from spreading further, we have to
come dowd with a heavy hand. That is
why the peed for these Acts has arisen.
1 would not say that it is shameful w0
have brought this Act, but 1 would
say it is a matier of shame that even afler
8 months of President's rule there, the
necessity for such an Act should remain.
This reflects nothing but the utter lailure

of the administration there to control the
situation and maintain law and order.
Therefore, is it not high time to overhaul
the administration ?

For that, I tirmly believe that it has to
be sturted form the top, ie. by removal of
the Governor who, hy his own admission
is incapabl: of carrying out his
administrative duties, 1 am referring to
the spzech made by Mr. Dhawan in the
MNational Development Council sometime
hack, a few months back, where he said
something o this effect | do not remem-
ber the exact words @ “"God has been kind
Lo me. Without any experience ol the bar,
1 was made a Judge. Without any diplo~
matic experience, 1T was made a High
Commissioner, Without any administra-
tive experience, 1 have been made a
Governor.,” This admission of his inca-
pability is perhaps the only good thing to
his credit. When he has admitted his in-
capability, why should the Government be
s0 keen to continue him there ? Why
should they muke it a prestigec issue ? 1s
it only becausc sume opposition  parties
wanted his removal ? | am reminded
of what our ancient sages said :

‘AT g wiw cawfer qfewar.”

““When confronted with the loss of all,
wise men give up hill.,™ Would the
Government prefer to lose the whole of
Bengal rather than remove one gentleman
from there ? This is the question Govern=
ment should answer,

With these two Acts, though nothing
tangible has appeared there yet, a very
dim ay of hope and security has come
into the people there. They see some hope
of regaining their freedom of movement
once again, Mr. Jyotirmoy Basu was not
courrect when he said, the mass wrath of
the people displayed in the bundh organised
on 8th December was against the imposi-
sition of these Acts, He knows guite
well that this bandh exhibited nothing of
this kind. Bandhs in West Bengal have
lost all political meaning in recent
months; because these are impositions pure
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and simple nothing but dacisions taken by
certain political leaders and imposed upon
a community paralysed by fear. It is not
that people wanted to stay at home and did
not want to go to work. 1T they stayed at
home, it was because of the situation of
terror which prevailed there. While the
salaried people who participate in strikes
and bandhs continue to get their salary, it
is the poor wage-earncrs who are deprived
of the opportunity to wotk and carn their
daily wage who sulfer the most,

And 1 am sure that how ever much
our friends here may say, those people who
lose their duily wages have definitely not
liked these bandhs.

1 can understand the anguish of the
two movers ol these Resolutions, and in
rarticular of Shri Jyotirmoy Basu. What
they have unleashed, what the CPM  have
unleashed is recolling on them. They ure
being isolated, These friends here the
other day lamented the murder of their
comrades.  Were these friends not so
eager on the first day of the session to
condemin the Government for the attack on
Shrimati Parul Ghosh ? But where were
these leaders when her husband was moti-
vating a few months back, only last year,
when the UF Government was in power,
the unleashing ol continuous violence in
Cossipore and other areas 7 Al that time
they did not say anything, Day before
yesterday  Shri K. G, Boss  is reported
10 have stated in Calcutta how their party
people are the biggest sufferers because of
the reckless murders taking place in Cal-
cutta, I so, how it is that our friends
want 10 be soft to the Naxalties 7 I
thay are the worst victims of wviolenge, if
th:y are the people who apprehend police
reaction, if they arc the people who appre-
hend the police will hurt them, why it is
that they have done nothing to bring the
Naxalites to order, expose them and
crcate a politica) situation to bring about
peace and non.violence in West Bengal
again ?

May 1 pause here Lo ask the CPM,
What is it they want--peace or violence ?
Have they now during this discussion, or

crhicr on, o will they now, spell out
their programme and how the situation
can be restored in West Bengal ?

SHR1 JYOTIRMOY BASU (Diarnond
Harbour) :  Socicty without exploitation.

SHRI 8. K. TAPURIAII :  What is
obtaining in West Bengal is not a simple
problem-there is the problem of lawless=
ness, violence and terror. 1 would even
concede that these Acts by themsclves can-
not solve the problems that West Bengal

face today. The problems of West Bengal
are manifold,  In fact, West Bengal has
been stuck in a vicious cirele of unems.

ployment and law and order situation,

Unemployment leads to frustration and
respect for law and order is lost From the
other side, when there is lack ol law and
order, it leads 10 reduction in employment
potential and larger the number of un-
employed peuple the bigger the frustration
and bigger the challenge to the peaceful
existance of the citizens at large. May be
there are some parties who want this situa-
tion 1o continue.  There arc some parties
in our country which can thrive only when
the situation is not casy.  They can thrive
only when there is violence, when there is
frustration among the people. So, for
their own benelit, for their own conti-
nuance, for their own existence they may,
as they huave tried, create a situation which
leads to Mustration among the people.

Besides the dquestion of  hand-made
bombs that we hape been hearing about,
West Bengal is challenged with another
explosion, the explosion of unemployed. As
I said, it is a vicious circle which is cha-
sing cach other, It is scen from the figures
given Lo us that nearly 15 per cent of the
regisiered unemployment in this country
cuomes from West Bengal. It has also
been stated that during the last thres years.
from 1967 vnwards, when the first UF
Government was installed, the situation in
Bengal was created in such a way that the
number of registered unemployed has gone
up from 1957 in the following manner ;
undergraduates by 69 per cent, graduaigs by
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67 per cent, graduate enginzers by 92 per
cent and medical graduates by 164 per
cent.

If this is the way unemploym:nt has
grown, [ am not surprised at the situation
that has taken place.

What we should try to do is to creute
a situation where more employment is
created, where p2opl: ard given avenues to
utilise their time, energy and activities in
a better way. I agre: with my other
friends who say that unless law and order
situation is created th:se things cannot be
done. But somewhere we have to break
it. The Government has to come down
with a firm hand, by stricter Acts, Letter
legislation and better administration, so
that, though in the beginning there may he
difficulties of law and order, new jobs wre
found.

Then, what has happened to the deve-
lopment programme that has been sanc-
tioned by this Parliament for West Bengal ?
Why is that not being implementsd ?
Whatever litile beginning can be made to
find employment is not being done by this
Government,

1 would very hurriedly give my analysis
of why 1 see the situation deteriorating
further in the coming years, Besides whal-
ever the political reasons that may be
there, the three reasons which, according
1 me, gave West Bengal a predominant
rosition in the industrial map of India
are its ports, jute and tea. These w:re the
three things that put Bengal on 1op ol 1he
industrial map of India. But the way
things are going, 1 see the future bleak,
There is no dreadging of the port and the
bigger ships cannot come any where near
Calcutta. S0, the port outlock fur the
future is bad. With the competition of
Pakistan and the replacement of jute by
sythetic fibres abroad, our overseas market
in jute is going to be bad ; probably, in
flve years' time our jute goods exrorts will
come to a big zero., The third major
factor which made Bengal big is tea and

here too because of fierce competition from
abroad, we are losing our markets, With
these three things gone, 1 do not see a
very good future for Bengal. Therefore
the political parties have to sit down
together 10 create a situation where we
can immediately bring about something to
improve the situation.

I would ultimately say and hope that
good sense among the political parties will
prevail to bring about the welfare of the
pecple, that they will sit down and make
programmes for cooperation among each
other to bring about normaley within the
State and Lo restore o West Bengal peace
and quite in the sense of security which it
needs primarily to lead it 10 its walfare
and improvement,

SHR1 R. D. BHANDARE (Bombay
Central) :  Mr. Chairman whatever is
happening in Bengal is bound to shock the
conscience of every Indian but what sur-
prised me most were the speeches made
here by the two Movers of the Resolutions,
I have also heard the speeches from the
other side of the House. Had they taken
up this question purely from the national
point of view and had they not made it a
rarty point, | would have certainly thought
that they were giving very serious thought
to what is happening in Bengal,

Let us go 1o the genesis of the trouble
that has been going on in Bengal. When
the Front Guvernment came to rower, the
CP (M) adopted a very peculier modus
operandi in order that the law and  order
situations may becoms worse and the
people are so frightened as to give up their
legal, constitution  and democratic
methods, That  was first  modus
opcrandi. adopted by them, They went to
the extent of terrorising their Chief Minis=
ter. 1 have never heard-and in no coun-
try it might have been heard-a Chief
Minister saying that he was presiding over
a barbarous government. This is really
shocking because the CP (M) tried its best
to have the political power concentrated in
its own hands,
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Thereflore the them Home Minister who
was also the Deputy Chiel Minister of
West Bengal at the time used all his
weapans of offence and defence in order
10 creale a chaotic situation in Bengal.

Now in this Hous:, when these two
Hon, Members who have moved  these two
mations cry hoarse over the disturbances
that have been tuking place in Bengal, |
want to ask them a very pertinent Juestion
us to why s it that they did not adopt
reformist  measures when  they were in
power, why is it that they did not enforee
the land reforms policy or iry o case the
unemployment problem when the C. P, M.
was in power or was all in all so far as
that Government was concerncd. Instead
of doing that, they let loose the geronda
clement which they could have easily con-
trolled. They, in [fact, staried during
their regime the centres of study so that
these centres of study for the youngesters
would teach them 10 break law and order;
create atrocities on the masses, so that the
whole of Bengal could be held to ransom
and terrorised, When they went out of
power, they adopled a different strategy,
a different modus opercandi. Finding that
the Ceniral Government was ruling; that
the President’s Rule was there, they started
attacking the police which is the arm ol
law and order itsclf.,  They have adopled
this modus operendi of attacking  police
and paralysing the administration.

surprising in the sense
come here and speak
agaiist these two Acts waich have bzen
puosd saying  that  the  Prevention ol
vio :nt Activities Act b repealed in o
10 aad that the West Bengal Maintenancs
of  rublic W-ds Ac.  should alsu b:
repealed in totwo, they should cry hoars:
at ths happanings in Bengal. They accuse
oths: partes, th: poalics, the  Csnural
CGiovernmant, lorgstting in lotw that they
ware responsibly for the  crention of the
cawae eorhuoni al s sitaion in
Bangsl, (Inlerruption) Liwe aside the
Jdusition of 23 ysars, Wazn you had been
in power at least for som: breathing time

This is realty
that when th:y

I want tlo know what cuncieale sieps 1,ad
the C.P.M, Government taken to improve
the situation, Instead of adopting measure
to improve the situation, they started the
centres or the cells where the youngsters
were Laught 1o create more problems with
the help of the Government and the

rolice.

ILis surprising  that the then Home
Minister who is the party leader of the
C.P.M. started recruiting those persons

from his party cadre so that they could be at
the centres power of frum where they could
operate 1o desiroy the very fabric of the
society itsell. The Naxalites is a problem
creatled by themselves, Now when they
find that the MNaxalites have gone beyond
their power and they have become very
slrong, .,

SHRI JYOTIRMOY BASU @ Shiva
Sena,
SHRI R, D. BHANDARE : We have

been able to control Shiva Sena, not Mr,
Iyotirmoy Basu.

SHR1 JYOTIRMOY BASU : But we

have not been able Lo control you,

SHRI R, D, BHANDARL : He is more
concerned with what is happening in other
States rather than in his own State because
he wants to divert theattention of the
whole House wanil he masses of the Indian
people so that they can carry on their
nefarious activities 1o bring about chaos
in West Bengal. My appeal 1o this
country is that Bengal ought w0 be a
suflicient warning 1o those, .,

SHR1 JYOTIRMOY BASU : You
don’t have a party cadre.

SHRI R. D. BHANDAREC : . Who
consider  themselves to be democratic-

minded, who have the interests of the
couniry at heart and who would like that
thzre should be constitutional government
in this coantry. 1t is a sufficient warning,
It may b: easy four the Partizs in the
Opposition to crivise the Centre. But a



273 Re. W, B, (Prc-
vention of

the same time, in fact we must never
forget that it is a warning 10 us all. We
should never condone or support them,
come what may. They should be isulated,
Unless they are isolated, 1 don't think
they will come to their senses or realise
what they are doing. The Indian masses
as such are against the Communist
ideology. (Interruptions)

AN HON, MEMBER ! Where are you
living ?

SHRI R. D, BHANDARL You see
how they are laughing and how they are
enjoying when 1 say that the Indian mas-
ses have more loyalty to the country and
to democraey than this loyalty to China
or to any other country,

SHRIMATI SIHARDA MUKERIEE
(Ratnagiri) : Then, why do you support
them ?

SHR1 R, D, BHANDARE : 1 will ask
her not to use the language which lies in
the mouth of these two friends of mine.

I am also asking the Central Govern-
ment that if there is the slightest possible
feeling that the Governor is also responsi-
ble to some extent in not bringing about
law and order, then the Governor must
be transferred from thal State. Tt is our
responsibility, It is not the responsibiliey
of only of Bengal people to have law and
order in West Bengal. Our own Governor
must be recalled il there is the slightest
doubt amongst the Policemen or the
administration there that the Governor,
as the Head of the State, is helping the
CPM and preserving, .,

SHRI GANESH GHOSH (Calcutta
South) : Naxalites.

SHR1 R. D. BHANDARE : ., .and
helping the WNaxalites and not bringing
out and maintaining and preserving law
and order,

With these words, I suprort the demand
made by my friend, Mr. Rundhir Singh,
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that the Governor must be recalled and
these two Acts must be kept as they are
and the government must day by day
becume strong so that law and order can
be preserved in Bengal.

MR. CHAIRMAN @
not here.

Mr. Krishnan.

Mr. Hiren Mukherjee,

SHR1 H. N. MUKERIJEE (Calcutta-
North-East) : My opposition to the Acts
placed on the Table of the House is total
and irrevocable.

AN HON, MEMBER : und unqualified.

SHR1 H. N. MUKERJEE Mr.
Chairman, in the early hours of the Prime
Minister’s hirthday last month, joining
hands with the Syndicate and the Sangh
and Swatantra and sundry others, with
little or no footing in West Bengal poli-
tics, the Prime Minister got the West
Bengal Consultutive Commitiee to approve
the atrocious legislation before us and she
chose 10 give the people of West Bengal a
grim and gruesome birthday present. Her
Government is not content, it seems,
with the revival, which was made effective
from September 1970, of a 1930 Act, the
Terrorists Qutrages Act which was good
enough for the British, So, she has come
forward with an amalgam of detention
without trial and draconian powers for
tripger-happy Policemen whouse ugly face
on the rampage we arc sceing a liltle too
uften in West Bengal,

I recall the days of the first Parlinment
when Lhere was a battle royal over the
aftermath of Telangana and over the
Preventive Detention Act which hud been
brought forth. 1 recall how in those days,
the Home Minister, Dr. Katju would refer
somewhat shamefacedly to the fact that
his eminent predecessor, Shri Rajago
palachari, had said in the pre-Parlinment
how he had to spend “'sleepless nights"

because preventive detention  was  an
odivus sort ol legislation. 1 find to-day
the Treasury Benches emply., Not one

Cabinet  Minister is present., That whole
block which marks the major support of
the government shows the appearance that
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is before us. It shows the way the
wind is blowing so far as this Government
is concerned,. (Interruptions) And 1 feel,
Sir, that this shows that Government has
made up its mind to heve a declaration of
war on the people of West Bengal. But,
let not my friend, Mr, Bhandare, be in
peace, because the problems of West
Bengal are the same suffocating problems
which are germinating even in Maharashtra
and elsewhere and when they would come
to the surface when they do a little later
then the position would be a great deal
worse than what it is in West Bengal.

Sir, the osiensible plea has been that
West Bengal is a turbulent area and the
Naxalites are committing excesses and,
therefore, let 'West Bengal have the peace
of the grave and the security of the prison
cell, [ have no expectations of states-
manship from this Government, But have
they really decided and are determined to
say good-bye to statesmanship of every
sort 7 Sir, when the line bstween hunger
and anger gets blurred and obliterated not
only in West Bengal, my dear Mr. Bhandare,
but everywhere in this country, when the
line between hunger and anger gets oblite-
rated, when continued privation and the
must fearful frustration leads to  nearly
demented d=speration, the remedy thought
of is int:nsive repression That is the
definition of present-day statesmanship as
fur as this Government is concerned.

SHRI GAMNESH GHOSH Shame,
shame.

SHR1 H. N. MUKERJEE : This, if 1
may say so, is political bankruptcy. This

is abdication of moral responsibility to a
sorely tried people. This is self.defeating
recourse 10 wesarons of repression which
has been shown by experience to be banal
and blunted. Instead of conciliating the
frustrated sections of our own countrymen
in West Bengal, the Government is trying
to brow-beat them. |If it goeson at this
rate, sooner rather tham later, it will be
the Government's funeral,

Why is it that the Government brought
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up this matter now 7 Because the harves.
ting is to take place in December and
January. Unplike last year when organized
peasants wrested nearly 1 million bighas of
land, the jotedars this wvear must have
their fill,  And, therefore, already inci-
dents are taking place in the countryside.
1 have here a partial list of some 15 inci-
dents which have taken place in 7 districts—
24 Parghanas, Midnapore, Bankura, Bir-
bhum and West Minajpur—including cer-
tain incidents in Gopiballabhpur in Midnpa-
pur district on the 29th of November
where two Adivasis including a woman
were killed by Police firing, 1 have this
list which 1 canoot read out fully, but it
has been, 1 understand, alreac. given to
the Prime Minister, which she. vs how in
ihe countryside in order to makc sure that
the jotedars get hold of the land and not
the peasants who last year got a million
bighas, utilised for their twn puijose. Tt is
for that reason, Sir, that this kind of thing
is  happening. It is for this reason that
supporters of my parcty, of the CPM, and
members of the different joint organisations
of the Left that have been set up, are get-
ting involved in reprisul by the Police.
This is why a Member of the State
Committes of our Party in Bankura, Uday-
bhanu Ghosh, was manhandled by the
Police, because they were demoralised by
the tremendous success of the West Bengal
bandli on the 8th of December. I cannot
g0 into these instances in detail, but they
are gruesome enough. [ have a few others,
about which | have my personal evidence
to give, and 1 shall go forward now to
present them to you.

1 would like to tell my friend Shri
Pant he is the only Minister present who
can lend his ears t0 whatever we may have
10 say—that there is a suspician and more
than a suspician that the Police in West
Bengal had been fomenting violence in
order to provide circumstantial justification
for the acts of murder, arson and clashes,
and whether we wanted them or not, they
had to continue in order to enable the
Government 1o increass its armoury of
repression,

And 1 say this because, about 10 days



271 Re. W. B, (Pre-
vention of

ago, with some of my colleagues in this
House, Mr. Krishna Menoun, Mr. Badrud.
duja, Mr. Bakar Ali Mirza, Mr. Basu and
several others, 1 went (o some areas in
Calcutta and near aboui, and we got evi-
dence directly given by people in regard to
certain things which are absolutelyatrocious.

Improvement Trust
building in Beliaghata in Calcutta where
556 families are staying and they told us
how, on the night of 19th of November,
hundreds of policemen, in a very large
number of vehicles, trucks and vans, and
all sorts of things, came there und broke
into almost every one of thcir flates and
took away a number of young people; and
out of that lot of young people, four had
their hands tied behind their backs and
shot, in the view of certain people who
came and gave evidence before us, 1
have got here photographs of the area
where this enormity took place. This is a
matter which has got 1o be gone into and
I am telling Yyou what 1 saw. We were
told how four youngmen were brought,
their hands tied behind their back, put up
against the wall and shot dead, one of
them said Naxalbari Lal Salam when he
faced death.

We went to an

1 have nothing but greal respect for
the young people who do not  fight shy of
giving their own blood.  You and 1 Sir,
may shrink at the sight of blood, parti-
cularly at the sight of our own blond. But
it is necessary that we have in our coun-
try some people, some young peorle, who
do not shrink at the sight of blood. Tt
happened in the CIT building, people being
badgered in midnight, SO many young
people gragged out, and four of them
killed by bullets. That kind of thing as
something that should be looked into,

We went to another place in North
Calcutta, where some of the most respec-
table people you could think of live, like
solicitors, ex-Government ufficials of high
calibre, etc. They told us how a young
man was dragged on suspician that he had
stabbed a policeman, He was dragged out
of suspician from a very respectable resi-
dence gnd taken 10 the thc policeman’s
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house, and he was made to rub his nose
against the ground, and then shot in cold
blood. There huve been many instances
like that.

We went to another place, Nimta near
Calcutta, We were given evidence by all
kinds of people that one man was picked
up by Policemen and was shot, 1 cannot
go into the details of what happened in
other cases. WNot in one single instance
that we tried L0 examine was a post-mortem
report available. This is the kind of thing
that goes un in our country,

If you disregard what 1 say,—many of
my friends would disregard what 1 say,—1
would quote to you, Sir, the Economic
and Political Weekly of Bombay of the
S5th December, 1970—a highly reputable
journal—and 1 am Qquoting a few
sentences.

1t says :

“While the official and establishment
news media have been doling out
stunning statistics of inter-party and
political violence, they have scru-
pulously avoided any mention of
unconventional police methods or
actions, except for an odd reference
Lo complaints from residents near
some police stations that they can-
not sleep at night because of horrible
cries of agony coming from the
rolice lock=up. Local periodicals,
have however, all this time been
publishing reports of inhuman tor-
tures of prisoners, like forcing scald-
ing water down the throat, pressing
a red hot iron on the back and
pushing a stick into the rectum—
10 meniion only a8 few methods.

Curfew, raids by bhattalions of
Central Reserve Police on entire
localities, the rounding up of people
irrespeclive of age, profession and
social position, indignitics heaped
on men and women and roint-blank
shooting for the mere crime of writing
slogans on the wall have long ago
become the normal routine of life in
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Calcutta and its sprawling suburbs,
FEmboldened by the generally passive
acQuiescence of the people, the
guardians of 'law and order’ moved
a few steps further. The Commis.
sioner of Police (known to be a
diligent student of military strategy)
publicly announced the formation
of plain clothes anti-guerilla squads
and the West Bengal Government
proclaimed the suspension for three
months of the provision for routine
administrative inguiry into every
case of rolice firing.”

1t goes on also to refer to the Barasat
massacre where 11 young dead bodies were
found strewn over the place.

It says, after some description which
1 have not the time to quote, ;

““These rositive pointers, coupled
with the fact that the dead bodies
were easily carried past the recently
set up octroi checkposts by the
liquidators, lead towards one conclu-
sion only. Unless the judicial in-
quiry instituted by the Government
of India or the police investigations
under the Criminal Procedure Code
can furnish an altogether different
account of the gruesome murders,
tte frima facie case against the
police cannot be shaken,™

This is what the Economic and Poli-
tical Weckly says.

| know that very near my residence
there is a lawyer whose son was arrested
one doy and taken away and he never
came back, and a young man of the same
name was killed. He went to the courts,
he went 10 the thana, and he could not
get his son’s whereabouts, He went t0
the court, and in the court-house, the
police said that another young man of the
same name was dend in rolice cuslody.
But this young man's whereabouts nobody
knows. This is & lawyer who lives about
two furlongs from where [ live in Calcutta,
who comes and tells me this and gives me
a copy of the statement on the case; the
case Is reported, but the son does not come
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back; he is not there in any thana or hos-
pital, and nowhere is he to be found and
he has gone, and he has gone out of the
picture. This kind of thing is going on
all the time in West Bengal,

This is on attack on the people, not
just a section of it. It is not just on the
CPM people orthe Naxalites only; the
attack is an attack on the entire people.
Atrocities inside jail and hunger-strikes
inside jail had taken place, and the parents
have been taken in a deputation led by one
of vur friends, Shri Bhupesh Gupta, a
Member of the Rajya Sabha, who went on
a deputation to Shri Dhavan: all their
parents went together becau:: of the
hunger=strike inside the jail.

What we need is a three.fold policy
which has to be simulinneously pursued,
We have to try and to dissuade the ultra-
leftists like the Naxalites from their sui.
cidal path, At the same time, the police
terrorism and reprisal have got to end
forthwith, and at the same time, public
opinion has to assert iiself and put an end
to inter-party violence and political murder
and all the rest of it. This is a point of
time when 1 would like to say in this
House that it is a pity that when the right
reactionaries appear 10 iry to combine, our
CPM friends are thinking only of their
own party as the centre of 'he universe
With some of their top leaders themselves
having police protection, their wholesale
condemnation of WNaxalites and also of
former UF allies is no help but a hindrance
to the solution of today’s problems. We
have to combine to see that political
murders stop and that am atmosphere of
dialogue with the ultra-left elements is
created, |1 would tell them, in all humility;
I beseech thee in the bowels of Christ,
think for a moment that you might be
wrong”. Let us try if we can, and come
together. If the left comes together, the
right reactionaries today would be no
where in the picture.

I say this because this is a point of
time when we are told by unmistakable
evidecne that organisations like the CIA
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are distorting and degrading our political
life, infiltrating even into the Communist
movement and its ultra-left s=gment. 1
have this report here by a former sarvo-
daya worker who worked in the USIS—a
copy of which he has also given to the
Prime Minister—which shows how the Cl1A
is working. We have 10 make sure that
agents provocateurs inside the Left
movement do not bring about the kind of
disruption which gets highlighted, which
gives an opportunity, a plea, an excuse, o
people who want a different kind of set-up
in this country,

The two Acts which are here are u

most  terrible combination, The PD Act
is not against hoarders and black-
marketoers. Stealthily a deletion has been

made of 1he sole redeeming feature of the
earlier Act. No action against anti=social
elements is being taken.  Action is being
taken against ideology. Th: Act talks
about “subversive acts.””  “Subversive
act’’ is being defined as something which
endangers ‘‘public safety and tranquillity."”
Immunity is giveo to the police for
wrong-doing in terms that are not even
used in martial law legislation. Even in
the clash of arms, the laws are not silent,
but here the law is muffled.

Then we have Lo remember that the
Bengal bandh had shown, and the efful-
gent emergence of people's power in East
Pakistan has also shown, how peuple’s
power can pever be vanquished by martial
law, and what have you, in the armoury
of repression. If the handwriting is there
oo the wall and you cannot read it, it
would be your own funeral.

The Prime Minister occasionally
tries to sound radical, but she has yet to
convince people that she wishes genuinely
to take the first steps towards a conscious
policy of bringing about a socialist
society.

1 would like to conclude by reference
to certain general observations with your
permission. What is our envisagement of
the Todian Revolution? 1Is it fresdom
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slowly broadening down from commission
report to commission report ? Or is it the
advance of toiling and deprived people,
the divesting of vested interests, the
organisation and functioning, difficult in
all  conscience, of a society of equal
orrortunity 7 Is it to be denied that all
over the wunder-developed world, in our
own couniry also, there is a stirring
among the youth for what they call “an
equal humanity or an equal annihilation 7"
This is the voice perhups of desreration,
but can it be stilled by bullets or by bayo-
nets ? It is not a fact that many in posi-
tions of authority just do not realise that,
whether we like it or not, a country has to
pay the price of revolution ? There has to
be dearh before there is resurrection, The
excrucialing excesses of misdirecied zeal
that we find these days have to be curbed
and channelled into creative endeavour,
nut by counler-vivlence exercised by
traditionally callous instruments of autho-
rity, but by an imaginative amulgam of
wisdom and strength.

We are hearing about the dissolution
of the House. Maybe the House would be
dissolved, 1 do not mind. But even if
this is my last speech in Parliament, |
would like very much to say thatl am
reminded of the Biblical parable of the
watchmen on the tower, The king comes
out and asks ‘Waichman, what of the
night?”” and the watchman replies : ‘The
night is very dark, Sir.’

Could we not come togetaer, those
who really represent the decent and advan-
cing trends of Indian life, could we not
come together so that the watchman could
say of the Indian sky that the dawn is
breaking and all the darkness and gloom
that is represenied by this kind of legis-
lation aod the problems this kind of
legislation ostensibly tries Lo solve are
dispelled ?

15.24 brs.

warafa s : ) fagea m @ &
w371 g § fe 3aa it & @ ozt
o §, a7 qwa aga wa 2, el
N§ WIN GRA X wC g qATN £
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st frwer w (wgad) ;o oawnafa
wgleg, § ga QA TS F g gEI-
fawa ®Tar § =X @& aka & FQ
s@r g1 Ngwrw @ TR I9F
gaifen® ag Wegad &1 & sad qad
¥ ¥ g cafed ol oza meEl A gar-
Faser wzar g

gw An 2@ fis wrae fgegeam
# WY T ATE W1 TFT FAITT AT | HIIR
mz atm f5 s HOS ¥ FwA § qaz
taz aar a1 aq Iae faa gEfasd
fegeam # g€ 1 A qm Qaz M
1 99 Oz M4z %) gafawa qEame
aadt, siffma e gt gre ggeaz
agt wifg g [awl 3w o ) e
iz & faars fegema ¥ wrara 3ard
at gtz gqredlad fear a1, @ AT IR
oy, W12 &Y 9% I@ W9 T ATHAIT QXE
f g1 gark fag ggq ¥aa g« «,
afew o Y a1 & Fr wrong fgrgear #
TH A &1 FIA 49097 741 2 |

gfrard) ara 1 2 f7 e & qw
s A T A §, AL K AAAD F
qra wa A¢ saA ;i g fa 9g frar &)
F2ATHI W 5H a9 K qUE W qar
a% | w27 aF JfaA & avaer B, W Ew
Fawa, fagre, saw aka oI gfear &
gak &Y F1 3G, O gW 58 AT 9%
g § fFar @ a7 fgmr | gAanie
w3l & AT wudAl SAarsaa ¥ fgaems
HZATE AT & 1| WMAAIG qEw, s
umH R faqg, & w6 e faar T wie
Fgt W gfaw z6 2% amwd W osE
ang Wt gfas & q@ cod wfee § e
% 8 THIC W GRIER A Q6 qwalt &
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# gawar g i s w1 gwT@T W
HIZW 8, SAR WH KW & fau GwRIY
TE T T I3 G 2 1 72 A Firege
t fr defon @i gl @d wia fz
ifega grrewm 21 7g o1 oF yfww 2,
o w2fqy 214 ¢, e af@ g R
fergemm & ox Fifeee avara<w =1 $TAT
T &

g WA & e oD f qod &
Aua dws g afmmiEmr aor &
FAAIFIT FA1 A1 | WA &7 AT 03| IR
ark dma f1 AfqFiarar QI FET o
W@, AMA ®1 AT F At F1 fAwmn
xEr A TRr ¥ Afwd ST sE A
azfem ad 3w 1 gH T o wwA F A
RICEAE L e Bt e
A1 AT, FT A T T gt A 1 TEy
g A & 9T A F ag WA WA
“argafa @ad & @Y, eEefa wEw
w1 WA 8l AME ®T A Tw40
AT ®17AT ® gafaws Fam g awR
1,2 FFAT F1 avfw A7 & fag wag
T |

Tifatiz & agedl &1 N & A @
¥ dma v feafq F1 weagy 533 & fag
T A, I A ERF gedl, o g
AaA g AT Y g1 IFfaaroe A8
Fagfear # ot gzmd g€, 3991 3@ W%
A % AR @ mar fe gfaw &
TE § MmiATEsE I AN fgar & ar
W1 frgmmA ¥ @ ar AT ¥,
gad fag & ardl & e AN R 0w
adaredaT AT gEA, WATEAT | aw
w grevafes &) g@r AW v )
wife w1 fr e & owdiwa afwdize
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fewr &< &, ar wxad § 1 gH 9g wEgw
agY qyr fs @dl-giaw ofadzg, & wz-
MT wYar G § ITH QI gEYT WA
e awd &1 afwT A% T AR W
ariagIee A8 & WA @ 3w W
a2

e greniafag ag § fe T fgarces
AT ATEATEEE U AN AT §
% gy dfaw fawrs @t asa 2,
Afer wigh gw AT qH, wgh g AR
I WA FI5T A9 AG @rAT |
21 wwar & s 3967 ey agw 5 W
arsdag &, e IAer mwm A owid
AIATETE TGAG X412, AT @F A
2

T o gz e Harar & e dma |
a1 qweg @ W, wmEr uszafa
miga & q@ga, Ia9€1 gfvq waEr 2 A
sETdl &1 I@E Q@ WHATEAST 3§,
8% qIq G §a1 N & A1 Gl Aga
Age Wt § 1 W0 AEEE FAg) W
TigT | AR €T HAH & ows
54 fawy, g €Yo ziafae, A sz 2 fe
qfag fan oF wrfaee fa1 2, afsq aritsi
% gfem fam #1 IWI& 2157 F7 &1 AW
fear mar &1 W< qF Faatfre ams §
ofre &1 rF iy fem o, ot
ag @@ WA § JTET &7 q@w ) 9
g gfwe W adma eifadl o
U ¥ TWT IEE HT § g W
gar ¥ o R fE @@ @t ¥mw W
¥ w3 I N A w fwrar wwoaw
oy o gfers A wfes frdgw gf ot
qfrg ) Made W1C g@AmTT ¥ gy
%t qm g & wreetfon 8, foret &
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H2AQZT QT @ FHAT§ | AMA F g
ang ofas #r avw & § armAE gE &

Fw s e ¥ sz o g oAy
faawa w16 q1aqz ofsefadlar oae @ae-
a5 wmfsgraldt sigme #@ Al &
frez widad #@ & (oo ;g qar g
& ag qgm wgar § e awr g dt wng-
femars wisl & faq gazae =& 4
g% g1z ¢ s dfes sz Age &
MEATAM AT § TFL |IT & ar wgrar
f& 1942 & at gg ga1, 3z a1 oF fogder
90, 7 FA GAA! CIH JAF AT @
¥ ¥1 ag A1F 9 FT W &4 A1 T4
QU Im g A Iq aF T 893 A
wigar g s sast Az A wrATI gw 2
fe 3a% & famix d5 8 | afeq gga
w3l a1 f& ga fra) o) gt &) qar @)
a%d §, w9 a5 & 9z qfas 9 21 F
f&a faarx 2z #1 o3qzfmaz s &
fAm @ 1wz z® A F wa ag g
? fF wgw fame dma &1 ez &1 Jeal-
A s & fan g a7 1g ITH) gar
a%d) 2, weadl A5 | 9% §L qm fgA-
iz 737 W% Wil @-gm & M
TiegEa § | " gawr ag wrfge w@d 2
fr & fafueq gwrz & fag O &1 geqqq
& | gq fag} wr wa fawdi @ 7
gw A & i &1 qaig A9 F gaF
¥ e gw fasrd w1 g it & &
®ow aFET @Y g W@ g qu
favne 8 fs wac Fma & gt
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SHRI KRISHNA KUMAR CHATTER-
31 (Howrah) : 1 rise to totally oppose
the resolutions bhefore the House. Shri
Jyotirmoy Basu is a good friend of mine,
1 admit, but 1 have to administer a very
bitter pill to him, that for a political pur-
pose he has brought this resolution.

The other resolution about public
security has been moved by a friend whom
1 respect very much, Shri Ganesh Ghosh,
a fellow-sufferer in the days of British
brutality, Adversity makes strange bed
fellows.

On the first day 1 found the name of
Shri Kanwar Lal Gupta, the Jana Sangh
stalwart, also printed against this statutory
resolution, and 1 was astonished. I con-
gratulate Shri Gupta that he subsequently
thought that he should withdraw  his
name,

Then, 1 find that the CPI stalwarts and
the CPM stalwarts have combined to move
this resolution. 1 find also that we started
the discussion this evening with receiving
the stunning news of the stabbing of the
wife and son of our Minister of State,
Shri Parimal Ghosh. According to today’s
newspapers, in my own district, there have
heen two constables murdered and three
injured in Calcutta. 1 come from Howrah
District. Unfortunately so, 1 am Qquoting
from a news item in a leading Calcutta
newspaper. 1t gives the following interesting
details while describing how pipeguns,
stenguns, and other lethal weapons have
been discovered and how many bombs and
other things were discovered and recovered.
It says like this :

“These figures bear out the ex-Chief
Minister’s assertion that the most,
and perhaps the only successful
cottage industry in West Bengal in
the last year or so has been the
manufacture of bombs and other
“country” weapons, Quite a lot of
unauthorised bombs must still be
concealed in Calcutta and the neigh-
bourhood, The whole province is
now an arsenal bristling with all
sorts of lethal weapons; and the
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Marxists and Naxalites saw to it that
everyone was taught the cult of
violence as the easiest and most
direct method of gaining their objec-
tives. Representative assemblies were
cast aside, and all arguments, politi-
cal and otherwise, were straightway
carried to the streets. In brief,
Caleutta has lived under the perpetu-
al shadow of mob rule.”

This i3 from a well-known newspaper,

I am quoting from another newspaper
one Director of the Netaji Subhash Institute
for Social Studies. Heis a scholar and
what he says reads like this: 1 should
like my friend Shri Jyotirmoy Basu to lis-
ten to me,

“If exirnordinary efforts are not
made, then the civil administration
will collapse and the stage will be set
for an insurgency. There is already
an atmosphere of civil war in some
parts of West Bengal. The partial
hreak-down of the administration, la-
ck of faith in it, and a general feeling
of insecurity, and fear open up the
possibility of the determination of a
group of people to impose their will
upon the majority,  This atmosphere
was created during the UF Govern-
ment, and the CPM was mainly res.
ponsible for it. Now the Naxalites
are taking the fullest advantage of
the situation b

1 shall then refer to what appeuared in
another newspaper; that is very interesting.
“'Shri Sundurayya, General Secretary of the
Marxist Communist Party, has said, that a
“very big battle” would be waged in West
Bengal, in the coming forinight between
the peasants and landlords,” reports PTI.
(Interruption). This is of course quoted
by n newspaper in West Bengal,

Another nNewspaper says ‘Forward
Block for blondy revolution, says Ashoke
Ghosh™, who is the West Bengal Forward
Bloc Secretary. He says that “socialism
cannot be achieved througi' parliamentary
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democracy, and as such, Forward Bloc
strongly believes that there is no other
means except a bloody revolution to
change the present system of the capitalist
society.””

Sir, it was Herr Hitler, the Nazi dicta-
tor, who declared to the world that a false-
hood repeatedly uttered would appear to be
true. Perhaps, my friend Shri Jyotirmoy
Basu is following that example; that an un-
truth, repeated Several times might appear
to be true. So, 1 would advise him to reali-
se one thing. If he can assure me that if all
these parties, the CPI, CPM, SSP and the
Forward Bloc could announce publicly that
they abjure violence, then we can all meet
the challenge of the Naxalites and stop
all those things in a day. [ am absolutely
certain of it. Therefore, let them all come
forward and abjure violence publicly. And
then 1 assure you peace will be restored in
West Bengal, and a mid-term election or an
election as Quickly as possible will be
given to it.

Shri Jyotirmoy Basu frequently attacks
our Prime Minister, He says that our
Prime Minister is a reactionary in the garb
of a revolutionary. And in these vile at-
tacks, he is followed by the Jan Sangh
leader, Shri Madhok. I can assure them
that in spite of these foul and vile attacks,
our great Prime Minister will survive,....,
(Interruption)...... 1 am using this word
purposely and it is not done in a flattering

AN HON. MEMBER : You will get
ticket for the next election.

SHR1 KRISHNA KUMAR CHATTER-
JI: 1do not care for the tickets. 1 may
leave the Lok Sabha earlier. The question
is this. What 1 am saying is, this great
Prime Minister will survive all these
vile attacks, and I can assure this House
that this Prime Minister will create history
in India. We want to bring a peaceful
social revolution in the country. We are
following Manatma Gandbi's path, I can
assure you, I am not saying it in a flatter-
ing mood. 1do not want 1o lose the co-
operation of the other parties, [ want the
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co-operation of all the parties, The CPI,

CPM and other parties are all our friends
and we respect them, Even with the
Naxalite philosophy we have no quarrel,
but the methods followed by them are
wrong. They have been infiltrated by
C1A agents and other anti-social elements.
You cannot judge Naxalites by these acts
of wviolence.

16.00 hrs.

There should be absolute peace and
law and order in West Bengal, Otherwise
the entire West Bengal will be annihilated.
Some people there may take up the lead
given by East Pakistan and demand separ-
ation. We do not want West Bengal to be
separated from India. The country is sit-
ting on a volcano and it may erupt at any
moment.., ..,

MR, CHATRMAN : His time is up.

SHRI KRISHNA KUMAR CHATTER-
JI: 1 will finish with a quotation from
Mahatma Gandhi,

SHRI S. M. BANERJEE : You cannot
quote him ; he is not a Member of the
House.

SHR1 KRISHNA KUMAR CHATTER-
J1: You may have some kind of allergy
towards Mahatma Gandhi but we respect
him. We know how acute the problems of
unemployment and poverty are in West
Bengal, The refugees are living under
subhuman conditions. 1 am prepared to
die if need be, for the sake of the un-
employed youth. This is what Mahatma
Gandhi says :

“If the masses want 1o epjoy inde.
pendence, they have first to learn
the secret of observing voluntary
discipline.  Otherwise  discipline
would have to be imposed upon them
by the rowers that be. That would
not be independence but its nega-
tion.”

“Civilization, in the real sense of
the term, consists not in the multi-
plication, but in the deliberate and
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voluntary restriction of wants. This
alone promotes real happiness and
contentment, and increases the capa-
city for service’.

Is it the proposition of the CPM that
when the policemen will be killed, they
will meet with non-violence ? These poli-
tical parties have openly admitted that
they are indulging in anti-social activities.
1 appeal 10 them to come and join us and

take to the path of non-violence. We ars
with you if you do that.
Mahatma Gandhi said :
“Non-violence is the law of the

human race and is infinitely greater
than and superior to brute force. |
make bold to say that in this age of
the atom bomb unadulterated non-
violence is the only force that can
confound all the tricks put together
of violence.”

With these words, 1 thank you for your
indulgence.

SHRI SAMAR GUHA (Contai); sir, the
people of West Bengal alm)st develop a
sense of bitter hatred aga: st the Naxa-
lites and Marxist extremiis due Lo the
awrocities committed on all sections of
the people. But unfortunately, recently
the police excesses have created a s:ns:
of confusion and also agitation in the
minds of the peoole of West Bengal. It is
on record in this House that 1 warned this
Government not once bul several timss
that the policy of shoot-at-sight and puni-
tive measures will not solve the problem,
It will only aggravate it and will s:rve
the very objective and purpose of the ex-
tremist elements. The promulgation of
curfew, mass arrests, mass harassment and
all these types of mass repressive measures
have created a sense of revulsion inthe
minds of the people of West Bengal. I
have many reports with me where the
police have committed serious excesses,
but they cannot be compared with the ex-
cesses commitled by the Naxalites and the
Marxist. 1 am not talking in the air,
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These are the reports that have been collec-
ted by a few friends of mine, mostly
students, I1f we muke a comparison bet-
ween the excesses committed by the police
and the excesses committed by the Naxalites
and the Marxists then | know in which side
the brutality weighs., But 1 only want to
ask one question. Who has let these satanic
forces loose in West Bengal to create West
Bengal a jungle of the brutes, as a result
of which the mentality of the brutes has
developed in the minds of the police also ?
Who demoralised and unarmed the police
to such an extent that thev are now coms-
mitting the excesses ? Sir, you will remem-
ber 1 warned this Government that giving
3,000 revolvers Lo the police and by saying
that no inguiry will bz made if the police
shoot people the situation will be aggrava-
ted. In spite of my warning, | should say
that unfortunatelv it is the foolish policy
of the Central Government that has tilted
the balance on the other side.

In this House the West Bengal situation
has been discussed on several occasions,
hut not in depth and dimension the crisis
demands. In the news-papers, and also in
this House, the happenings of killings,
murder, loot, arson etc. have beea interpre-
ted as if these are all criminal happenings,
as if West Bangal has turned into a gigantic
rendezvous of the habitual criminals, as if
‘West Bengal has turned into a dancing den
of the political devils. That is not a fact,
This is the symptom of a deep rolitical
madady, aad this is the malady of the con-
flict of two ideological trend.. I is the
conflict, it is the external symptom of the
conflict of the democratic ballot wversus
insurrectionary bullet. 1f you put it in
philosophical terms in political philosophy
it is the struggle between the democratic
means of establishing Indian socialism and
the insurrectionary violent means of establi-
shing totalitarian Communism, This is the
basic political conflict that is going on.

Many of my Marxist or Communist
friends think that 1 am a bitter anti-Marxist
or anti-Communist. | am neither an aoti.
Marxist nor an anti-Communist; nor am
1 a Communist or a Marxist, 1 hope my
colleagues will understand the meaning Of
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this. During the days of my detention I
struggled hard to be a Marxist or a Com-
munist because in those days, in the thir-
ties and the first part of forties, Marxism
was another synonym of progressivism in
West Bengal, at least in the politics of
West Bengal. Dialectic materialism is the
cardimal principle of Marxism I would
say as o student of science.

SHRI PILOO MODY (Godhra) : He
is a failure as a Marxist.

SHRI DHIRESWAR KALITA (Guu-
hati) ¢ Sir, on a point of order. The
House is discussing the repeal of the
West Bengal (Prevention of Violent Acti-
vities) Act and the West Bengal Mainten-
ance of Public Order Act. He is not rele-
vant at all.

He is discussing historical material.
He is not at all speaking on the subject
matter, Kindly draw his attention to it.

SHRI SAMAR GUHA : 1 have said,
if you want 1o analyse the crisis of West
Bengal, you have 1o analyse the crisis of
political conflicts and of ideology in West
Bengal.

As T was saying, dialectic materialism
isthe cardinal principle of Communism.
As a student of science 1 was going through
the latest concept of physical reality as
expounded by EinsStein that the ultimate
concept of reality is the dual concept of
electromagnetic and gravitational fields,
which baffles definition of science and
which baffles the comprehension by human
undertoking. Daltonian materialism in-
fused with Hegelian dialectic, a hybrid
of dialectic materialism, never appealed to
me as a student of science,

There was a time and faith that Com-
munism was the highest call of freedom.
1t gave the call of a propertyless, classless,
religionless, familyless and stateless society.
That was the objective of Communism,
But Marx and Lenin prescribed that the
withering away of the state would be its
main oObjective. After 50 years of ex-
perience in the Communist countries when
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I came to realise that at no time and in
no stage of human history a state become
s0 satanic and totalitarin that it makes ils
people slaves of its power, I came to rea-
lise that Communism was not a call for
human freedom but Communism was a
call for totalitarian human slavery and for
dehumanizing civilisation. That is why
I could not persuade mysell (o become a
Communist.

If my health permitted, today I would
not have been in this House but I would
have been in West Bengal. Today what is
happening in West Bengal is a conflict
between the democratic concept of Indian
socialism and the totalitarian and insurrec-
tionary method of bringing about Commu-
nism in West Bengal.

With this background 1 come to the
subject. 1 have heard the Devil citing
many scriptures, 1 want to ask one straight
question. Is it not a fact that Jyoti Basu,
the Home Minister of the United Front
Government, supported the Preventive
Detention Act? It is on record. Shri
Chavan said so on the floor of the House,
Is it not a fact that till the last day of the
Preventive Detention Act, the United
Front Government and Jyoti Basu did not
release the prisoners until the day the Act
lapsed when 3,500 preventive detenus were
released ? If they felt that Preventive
Detention Act was so inhuman, why did
they not withdraw it when they were there
in power and why did they arrest those
people ? Where was their human consci=
ence then ?

I ask shri Jyotirmoy Basu. Is not Shri
Jyoti Basu, the Home Minister wherever
he is going and wherever he is living,
surrounded by CRP, police and others 7
Is not Hare Krushna Konar, the Minister,
wherever he goes, surrounded by the CRP
taking the guard of the Government ?
And these people have the conscience to
say” ‘It is just to save my own skin that I
have to take the help of the police”, and
then 9quote scriptures for the others !

My congratulations to the wife of Mr,
Charu Mazumdar, the top-most Naxalite
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that lady who violating the dictation of
her husband 1ook her son 1o the ecxamina-
tion hall and protected him. My congratu-
lations 1o the wife of Mr. Sushital Roy
Chaudhury, another top-most Naxalite
leader, who took her son in a high spirit
of mother-hood and protect her son
till the examination was over. My con-
gratulations go 10 Mr. Ajoy Mukerjee und
Mr. P. C. Sen, Mr. Vijya Singh Nuhar, Mr,
Nishat Nath Kundu and Mr. Pratap Chandra
Chandur and the members of the Praja
Socialist Party and the Samvukt Socialist
Party and some other members coming
from the common reople who formed the
" citizens' commitees and defied the threats
of the extremists. They have shown the
path as to how to save West Bengal
from the microscopic minority of the
terrorists,

The Fducation Minister made a bold
statement that 95 per cent of the exami-
nations were held peacefully. It is not
the credit of the rolice ; it is not the
credit of the Government ; it is not the

credit of the citizens’ committees who,
ignoring the atrocities, bombs, daggers,
stem guns, bran guns, etc. oOf the

Naxalites and the Marxists, h:ld hundreds
of the meetings in Caleut: und in West

Bengal. That has aroused the spirit of
resistence. That has created u sense of
confidence amongst the masses. In every

school, they have formed wvolunteers and
they have guarded examination halls,
It is as a result of that that the examina~
tions have been held peacefully.

The Naxalites are not the real dunger
because the Naxalites have no mass bases
amongst the labour, amonst the workers
and amongst the middle-class intelli-
gentsia, Only a hapndful of fanatics are
their recruits. If the Naxalites form a
part of the grand strategy of giving them
guerilla training, of any contemplated
Mao's aggression against India, then the

Naxalites will be dangerous. Otherwise,
these Naxalites will soon burn them-
selves out, out of frustration, disillusion

and dissentions amongst themselves. Those
signs are very clear in West Bengal.

29
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1 ask & fpointed question of the
Marxist friends who are talking of demo-
cracy and taking advantage of the Consti-
tution @ If you believe in democracy, if
you believe in constiutional methods, why
have you intfiltrated into the police? Why
have vou formed a counter organisation of
the police called the Paschim Banga Karam-
chari Sangh with 300 policemen who were
chucked out in 1964 as a result of the
illegal sirike.

1 charge Mr. Jyoli Basu that he has
done a dangerous thing which no Minister
will do. He took from the D, 1. G.,
Intelligence Branch, a list of the names of
rersons functioning inside each folitical
rarty who were working as Government
agents,  As aresult of that, the Intelli.
gence Service in West Bengal has been
completely demor:lised, 1t is they who
raised an army of 1,10,000 people : it is
they who raised the slogan of “Yanan
and Vietnam', the slogan of liberation.
It is they who are creating all this
trouble. It is they who are responsi-
ble for creating the psychosis of violence
and for creating insurrectionary ideology
in politics,

The basic point is that if these people
who believe in democracy, who believe
in nationalism and who believe in socia-
lism, take West Bengal as a separate
problem from the rest of India, and if
thz  nationalists, democrats and socia-
lists can combine and make West Bengal
a special case and then join hands not
for election equation but as the citizen
committees which they have formed, to

launch a three-pronged attack on the
problem.

No. 1, A mass campaign of all
nutionalist, democratic and  socialist

patriotic elements as has been already
started by the Citizens Committee under
the leadership of Shri Ajoy Mukerji. The
main thing we have to do to-day is to ex-
pose them, isolate them and combat them
and to restore confidence in the minds of
the peuple and 1o develop a spirit of
restraint and isolate this militant minority
from the socieiy.
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No. 2 : To tackle the socio-economic
problems. Yesterday, 1 told in the Con-
sultative Committee the Prime Minister,
“If you live inthe slums of Calcutta for
seven days, you would have developed
the tendency to become a Naxalite." Sir,
to-day every fourth man in Calcutta is
livipg in the den of the slums, The
refugee middle.class intelligentsia, having
the finest aesthetic sense, cultural out-
look, heritage of patriotism and suffering
sacrifices, who have come from East
Bengal live a life of dungeon in these
slums. When the conflict of aesthetic
sense and their life of hunger, and
misery and starvation, this conflict creates
at  psychosis of violence, crestes a
psychology of sadism and if you po and
make a survey, you will find that these
extremist Parties get 80% of their recruits
from the slums areas and from among
the frustrated youth of refugees, There-

fore, you have 10 tackle this problem
adequately.
Sir, 1 support preventive detention

mainly for two reasons. One reason is
that these habitual criminals take shelters
among the Marxists and among the
Marxists and among Lhe NMaxalites and

% of these crimes are being committed
by these habitual criminals who have to
be put under detention as early as possible.
There is another point. I know that
there are a number of Naxalite young
men who are now feeling frustrated,
disillusioned and they want to get out of
their trap. They form a Suicide squad
and whenever anybody wants 10 quit
the suicide squad, then immediately he is
shot down by his comrades, Those young
men should be given shelter under the
preventive dentention law.

1 want to warn to the Government
that these habitual criminals and the
political elements should be treated
differentially. These political elements
should get good food, all facilities,
reading material, e&llowances and be
given human treatment so that they can
rediscover themselves to come oOut as
patriots 8o that they may not be treated
on par with th criminals,
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Lastly, 1 urge upon the Prime Minister
to go to Calcutta, declare a Save Bengal
Day'. Task all Members of Parliament
who believe in nationalism, socialism
and democracy to go to Calcutta and give
a massive call. You will see millions and
millions of people come out on that
day, have parade, have processions and
appeal to them to abjure violence and
rouse the spirit of resistance against the
extremists, Then only we will, by this
mass agitation, mass awakening, be able
to tackle this menace.

Sir, T mive the last woid of Swami
Vivekanand : "“Awake, stop not till the
goal of democracy, nationalism and
socialism is achieved in West Bengal by
combining all these socialist and patriotic
forces.”

Thank you, Sir,

it Tgate fag st (qraed) ¢ -
qfa #gtza, afean dmm N ;eEe
W gI-@eq 1 A" 77 g5 § w97 grv
gar sad @g § WAl ¥ ag wg
siar 8 fe agr &1 ¢ g0 wfes feqa
g, agt wr 9 IO §, agt I gA-
afazi & mew § 39% FAT 75 FT G
@A aasar § ga¥ agy @ S
® 1 ganz gim o 3zi N feafy § saw
fag & qa%z ¥ aga £ garaw )
937 @19 grag & ag A gEAr
dqrgaAT § 3qT EW A0 || F oWy g
qaAd g &, WY 9ng qdar Aff &, 54
WwHaga A fea & ogr qAmw T 4@
ST AUT BT & |

16,25 hrs.
[ SHRI VASUDEVAN NAIR in The Chair)
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gax qig wé 7 1 wwAIfas  wraan
A & 9 falr 3730 @ar & ag fa=m
a2 zefal o $zar 7g 2 &
mz WA § ggf wemfa w oI w@r
rag v fragar o fgar @4 o),
AR FE XA A, W NG G OR AR
ag ot eIETT FAT T w15 AT T73-
9wy T GAEA 7 W az grfax w7 fzar
¢ fis ag o1 WY & J= qe F) faema
®W A QATT W1 T WAT A gH
#rE gor T g TRy ) o7 A ag
qeR § e #l oft, wTad wnxdc 93 §
arod eariox 43 §, aE Twaras 43
faradt dmrd o &7 wmaw AR
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®Y gerar wrfgy | K g@ maddie ¥ gqg
argar g fe oa t@ gisw ¥ wraw f w1
71t rar ghm, wra § N qrf T,
A1 7 Fgdt g1 f TaAT K Wgw geTAT
2T, a7 wiast ¥ feasa 27 W
ITE! #41 AT9q AT gATAT WgA ? Raw
iy fr gg sem & e e af
AT AR | A7 @R GHA & fgqme
A7 wIg Fgi A gemAT WgA P A
qTEHl W15 7EIT wawdar & afefebe
¥ Trrd gy A WX AN 9 @
a.fzri a5 a3 AdY &, w7 wi fear
T3 H ITH AANZ 2Y, AT WY AW I
arqg ag gAET ATgA !

AT azAd i sg R e oz W
¥ FATAT AT | & SAHT gevar ara, ¥
4 fears | & sgar wmear § fe wmn
@ g, alew o ga fgar w1 ger-
T FTA & 77 0 gea H197 TR 6
qeT 92 @ ag W FAAr Tfgy wife
fagr #t geraar fzar w30, f) 1 361
TAT MAT FIA | FIL FAHT AT 3%
& FeAT § Y @ IRa W garE 6T A
g q3ar | wigar & fgar, - "lix
FA-TAT BT GEAA[ AE G qEAT
gt & A3, 707, fAdg AN & amw
T FT AT T oreataw A & fa¥ wia-
a5 2 fr wisg s1 geraar afe & #3
T QITTHA 137 §1 JAqr 8 fA¥ o =@
frr wae T N W & ¥ 0% asq
FIA & I€IT § Al G F gET FA
AT e | GLFIE W TST &7 WaAT
2 fe gt srarmfas e wic WO Y 7
I Arad At IR ofer ¥ qamm
T 1 F7ETT 1 97 gy A § Fw gar
q™A FYT grafaal §) agi wa foar i
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[# wgdiz fag e ]
ag I92A TFT WIAT GF AW F T AgT
qT | Tafad g eI 9991 & a1 |t
FIT FY atg & 794 =fgd

& oF AT A4y F1d wgAr Tigar
FiMggama AN e v a i
%% 2% 731 s quere 7 wfr M fs
za® fad wqar sgr & w1 @, 2 gfaa
Faf ¥ w1 <@ £ 1 q@F 9T A" 947 @
g7 %l Y wmsa gan 9A1 W § v
FW GTHIT A TAET AZHIEHT AT ? A1
AR W F qw A & | AT W g d
ot gy fasd §1 qz N T § AW
TaAdz ¥ Wiw aw A a1 T80 fzan
it W qwrd § 5 T O AR gie
&, faadft wyar &, fdsl qzax &1 @@
TN D @ § fagzAm # N
Dy wNnfear g g 2, N
aveve ¥ g <@ &, A AT "gh Aay
W4 W ag A 5E 2 & AAgAR &
A1q, qagafaql & qrq gren A1 A1 G
21 afg a aY & fs 7gf Fageam A
TR, afz o qEgA E v Ta am &,
qare & ae-rfeat wie gre-gafaat o
TEWT 9 A B Wi agf ax A0 mfa
SR 9AT F F @ AR TEFT HI
F 41 TR0 w7 ™AL Ko fw w7 faaeir
wfeqat & agi X AT T @ G2
ST ATQAT | WA TZ AT TgT AV W
&) fe ot faetd wsm wry @31 Q@ &,
qTRTE maAt Aifg & Frow @a-dAT W
AT AW T 822 7 G g 9 froow
T ¥ WEH ¥ &ew g qA; AT &g
TU T Q¥R AT | 3 9T TE FM
g= Q ondr | fagre Hag N7 g7 @
g & A fad ¥ gowe
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wegfiee & glaare ¥ @i 93 gwar
fem fs qa®) mz & 1 gafae ag fard
@ 2| A @e Tm oW G
TAY TE WIIR FTCTT A FTA1 TFgd
AT GAIT AW &1 oAaT B WTOTXN TS
war Tifgh | w1 FA qqar ufgy
faar &1 gFraer fgar 3 & e ofem &
asTaar wher F 27

SHRI N. K. PP. SALVE (Betul) : Mr.
Chairman, Sir, in this debate, considerable
emphasis has been laid on the alarming
and dangerous situation which has deve-
loped in West Bengal, the situation of
lawlessness and the reign of terror and
violence in this land of noble traditions.
As it happens, this land of Paramahamsas
and Vivekanandas is no longer worried
about their gospel; it does not want to
sing the song of Tagore, nmor read the
the literature of Bankim Chandra.
Instead, it is, at the moment, embroiled in
soaking the great land with the blood of
innocent human beings.

While it is necessary that the situa-
tion has to be duly considered in this
Hose, it is equally necessary that we
should with some objectivity consider the
cnactments which the president has now
made to take care of the situation.

The West Bengal (Prevention of
Vivlent Activities) Act has been under
very great fire, Shri H. N. Mukerjee,
who with his fluent speech almost hypono-
tised us by what he had to say, criticised
this enactment as draconian ; he called it
a barbarous law, [ really wish he had
cited some of the provisions of this
enactment 1o show that it is these parti-
cular sections which he considers to be
barbarous and to be violative of the
cardinal  principles of natural justice,
instcad of contenting himself merely by
stating that this an enactment under which
reople are likely Lo be detained without
a trial, trial as contemplated under the
criminal jurisprudence of the land. Bug
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it will be wholly erronsous for anyone
Lo assumec that there is no provision for
appeal. There is an appeal to a Qquasi-
judicial body, an advisory board which
will have to function in consonance with
the principles of natural justice. (/nter-
ruptions). One may disagree. 1 am not
going to be unduly invective as some of
my hon. friends have been, At least, let
them kindly understand the other view-
point also,

If they think that it is not proper, then
they can have their own view in the
matler.

May we see now soms of the salient
features and the broad scheme of the Act ?
I shall take a little time to deal with this
matter, because very little has been said
in the House towards thal aspect,

The law contemplates detention of
anti-social clements. They have been des-
cribed as Naxalites in the statement of
objects und reasons of the enactment. The
law contemplates the detention of Naxali-
tes, extromist people, people holding ex-
tremist views and anti-social elements,
persons whose acls threaten the security
of the State or the maintenance of public
order. This detention is contemplated,
circumventing the wonerous and cumber-
some requirement of criminal jurisprudence
as 1 have stated already.

Sections 2 (a) to (¢) of this enaciment
clearly provides the various circumstances
in which an act will he held to constitue
either threat to the security of the State
or threat to the maintenance of the public
order, Most of these acls are extremely
heinous offences already under the existing
oriminal law of the land. This enactment
has added a few more. Especially, 1 would
like to draw your atlention to section 2
(¢) which coutemplates and which pro-
vides that causing insult to the Indian
MNational Flag or 0 any other object of
public veneration, whether by mutilating,
damaging, burning, defiling or destroying
or otherwise, or instigating any person (0
do so, shall constitute violation or threat
19 the security of the State as contemplated
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in the Act, and a person could be detained

for that.

Next aspect of this enactment which
is of considerable importance is this who
are the authorities who are entitled to pass
this order of detention ? 1t is true that
the State Government are entitled to make
an order of detention, and it may be that
some apprehensions are there, and to some
extent they may be justified, that a parti-
cular Party Government is there in a parti-
cular State, at the moment the Central
Government is in charge of that State, and
it may be politically motivated in passing
the detention order, and to that extent, it
might create an apprehension of misuse of
powers for political reasons. But the law
also contemplates and provides that such
detention order shall be made by the dis-
trict magistrate, by the additional district
magistrate, and in the presidency town of
Calcutta by the commissioner of police,
These are judicial authorities. And if they
were to make an order under this Act,
they ure also the very authorities who are
entitled to make similar orders under
different laws under the criminal jurisprue
dence of the country.

Then, the grounds of detention have
10 be given, which grounds have to be
communicated within a reasonable time
of the detention. The time-limit is five
days Where the order is passed by a
district magistrate or a presidency magis-
trate, the order has to be approved by the
CGovernment in 12 days time. These very
grounds of detention thereafter have to go
for scrutiny to an advisory board. The
constitution and the role of this advisory
board is of the utmost imporlance and
this advisory board is the lynchpin of the
administration machinery cnactment, |
submit that this is the highest authocity
under this law which is going to determine
whether a particular detention is valid or
not.  The advisory board shall comprise
three persons who are either the
judges or who have been judges in the
past or are qualified to be judges. To such
an entirely independent body shall be sub-
mitted the grounds for detention and this
body after hearing the detenu, if be has
apy griovance against the detention order,
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and after the advisory board has satisfied
itsell Suo motu as to the validity of th:
grounds for detention and only on bzing
satisfied that various reasons enumerated
in the law constitute 8 jeopardy or threat
by the detenu to public peace and to
security of the State will the detention
order be upheld. If the board were 1o
advise Government ‘No, the grounds do
not justify the detention’, the Governmsni
is under an obligation to immediately
release the detenu.

Where then is the Draconian law as
alleged ? 1s it not commensurate with
the principles of natural justice. 1Is not
the cardinal principle of appeal to the
aggrieved person observed in this law ? It
is only cutting short the onerous and
cumbrous procedure involved in the ordi-
nary course because of the special circum-
stances which have arisen in West Bengal
with which this law is supposed to deal,
The highest authority, therefore, is the
advisory board and so long as this board
consisting of three eminent persons is
going to be an independent body and it is
going to go into every order of detention
challenged, why is there any apprehension
in the minds of my hon, friend that the
administration of this law will unleash
terror by the police, it will let loose ven-
geance ? I think it is wholly unfounded,
wholiy unjustified.

SHRI JYOTIRMOY BASU: It s
already there.

SHRI N. K. P. SALVE : He should not
indulge in such cheap jibes; he should
listen seriously to arguments.

SHR1 JYOTIRMOY BASU : He is not
being fair to me. He is one thousand
miles away from the scene. Let him keep
that in mind while making Such obser-
vations.

SHR1 N. K. P. SALVE : 1 may be one
thousand miles away. But the whole world
is an extremely small place today. If Shri
Basu is contending that others are living
ina vacum ip’India in regard 10 what js
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happening in West Bengal and - it is only
those people who represent West Bengal
here or who live in West Bengal can know
and assess the situation in true perspective,
then T will only say that this is wvery un.
fortunate attitude to adopt. At any rais,
50 long as law is commensurate with thz
principles of natural justice, there would
be nothing wrong in the enactment,

o8

There is nothing to justify the wvery
strong adjecztives used by Prof. Mukerjes.
Hs always used such adjectives; they are
always strong. He never believes in adopt-
ing middleway course, We cannot have
any objection to his using very strong
adjectives, but sometimes the, are grossly
exaggerated. There is not m:.:ly pretence
or the trappings of judicial independence
vested in the advisory board, but the advi-
sory board itsell is the supreme authority,
if is the supreme arbiter, to determine the
validity or otherwise ©Of every detention
order. The other aspect of the matter is
this. If this enactment were not made,
I have no Jdoubt in my mind the way Bengal
is going it will take a very heavy toll—it is
already taking a heavy toll—of innocent
human lives, Itis also taking a toll of
those cardinal Indian values, which values
have protected us with honour and dignity
in the midst of perilous and precarious
past. 1t is for that purpose, under the most
emergent Situation, under Jisconcerting cir-
cumstances which are most extraordinary
that this enactment has been made by the
President and nothing wrong can be found
with it, if you are honestly worried about
Bengal.

Personally, 1 would say that wherever
there is Qquestion of the liberty of the
citizen being endangered in a democratic
polity, it has to be zealously guarded. In
that respect we have nothing to learn from
our communist friends, We are the people
who always fought for safeguarding demo-
cratic rights of the citizen. But situations
do arise when democratic rights or the
rights granted to citizens, have to be cur-
tailed, and if they are not so curtailed
today in respect of West Bengal, we run
the peril of losing that very demecracy in
our country Via Bengal,
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SHR1 KRISHNA MENON (Midnapur) :
Mr. Chairman, fifty vears ago, in these very
precincts, 1 belicve in this Chamber, the
stalwarts of Indian nationalism were rising
to resist the Rowlati Bill, This is a repeti-
tion. The difference is that at one time those
who were sponsoring the legislation were
the avowed representatives of tha police
State, and today, they were only marching
under the conditions of a police State in
part of the country. The provisions of that
the Rowlatt Act have been incorporated in
the criminal law of our country, and we are
living under it and so it looks as though
the Rowlatt legislation is comparatively
metamorphosed in this texture compared
to what it is today.

1 am totally opposed to these two Acts
before Parliament. not because it makes
any difference, but there arc times when
one has to identily oneself 1o the point of
view. | am not going into the details of
these Acts, but they provide on the one
hand for preventive detention and the other
for the use of powers without the restraints
that are the usually available in a society
governed by the rule of Iaw. Preventive
detention, like preventive war, Is an
authoritarian exercise; that is 1o say, the
person is detained not because he has done
something, not because he is provedto
have done something, not because he has
acted or is aboul 10 act or is likely to act,
but some body else feels that he is going
to act. That is wo say the subjeclive state
of mind ol an individual who in the
normal circumstances is subject 0 the
process of investigation in a court that is
no longer available, And s0, by preven-
tive detention, you deprive the people of
the liberties guaranted under our Constitu-
tion. Unfortunately, the Constitution also
provides the passing of Jaws of this kind
though law itselfl is not the Constitution.

Preventive detention is to be decided
upon by whom ? Either in this session or
in the next session, 1 think it is coming
before this House—the Ciiminal Law
(Amendment)  Bill—for revision of the
Criminal law in this country. [Is main
purpose, as is said, is the sepuration of the
judiciary from the executive : that is to
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say, it is generally regarded from the time
of the founding of the Indian MNational
Congress that the oneness of the executive
and the judiciary—the same people facing
one way in the judiciary and then facing
the other way in the oxecutive —has been
responsible for the deprivation of the
liberties and the amenities of the people of
this country, And so, after 23 years of
Independence, we are at last, thanks to the
Law Commission, introducing a legislation
to separate the judiciary from the excutive.

When you turn round and look into
these Acts, what do you find ? You find
that in the Presidency town of Calcutta—
leave all the others out—the Commissioner
of Police shall have the right to haul up
anybody and put him in prison, Is this
separation of the judiciary from the exe-
cutive ? That is to say, you place in the
hands of a person who is not bound by the
legal limitations of any kind, the right to
deprive people of their liberties. 1 think
one could go into these Bills clause by
clause und show how far they violate not
the provisions of the Constilution, because
it 50 happens that our constitution having
been promulgated in conditions where pro-
vision has been made against these matters
has provided for everything; that is to say,
the Government which is not u Govern-
ment, we have this Parliament, which is
not Parliament, and we have the capacity
to turn on 10 one execulive person who
has more powers than the most auto-
cratic President in the world, The difler-
cnee between 50 yours ago und today—
one of them—scems o be this. That is,
when the Rowlatt Bill was being discussed,
there wus what then passed for a legislature,
not necessarily a Parliament of this kind,
but today, this measure is decided in the
solemn conclave of a thing called Copsul-
lutive Committee which is not amenable
10 public debate ; it comes here in the way
of mere oppusition by amendments moved.
There is no passage of this legislution
through any processes where the collec-
tive mind of this Parliument can be applied.
Then it goes vn o provide the mechinery,

Having detained them, what do you
do ? First of all, let me say, there Is no
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charge. No one npeeds to be shown what
he is guilty of. Five days after, you give
the police enough time to think out what
they have to say. In other words, you
allow the law to treat the man first
and answer the Question afterwards.
The whole of these provisions of putting
people in prison and framing a charge five
days afterwards, throws a light on this
Act. That is to say, you give a wide time,
five days, to think out what should be said,
and after that, vou take 30 days to do
something else. These are provisions for
deprivation, wrong things done in this
way.

1t is a sheer violation of the principles
of natural justice and the Charter of
Human Rights, for which this country so
eloquently proclaimed its support in the
United Nations, For a long tims, students
and other people have been taught that
we are living under a rule of law. | do
not want to make a mistake. We shall still
live under a rule of law under this, but a
lawless law. That is all that is there to it.
All that will remain to protect the citizen
from the unrestricted inroads of the exe-
cutive will be what is called the writ of
habeas cerpus, which usually takes in
this country about three months bhefore it
resolves itself, It was originally intended
to produce the person before the judge
and the matter disposed of Qquickly. But
that does not happen.

1t also violates the principle of article
20 of the Constitution by depriving legal
aid to the people who are placed under
imprisonment. Lawyers, there are good and
bad ones and ¢cn the whole they may be a
nuisance. But that is the safeguard agrinst
the imrosition of absolute will and dis-
tortionist methods of procedure. When you
derrive a man of the right to defend him-
self, you are placing him outside the rule
of law. It is not because there is uo vio-
lence in Bengal, There is violence in Bengal
and there is violence in a great many other
rarts of the country, But of course, we
hear more about the violence in Bengal,
The question is, whether this law [will do
any thing tocreate conditions there which
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are normal, whether it will preveat violence
and other things we are hearing about or
whether it will promote more of them,
There is no doubt that public opinion in
Bengal is certainly oot in favour of this
Act. When the Rowlatt Act was before
Parliament, the whole of the country went
on hartal at that time. Now when this
Act is before us, the greater part of Bsngal
coes it. It makes no difference that a few
1 20ple speak in Parliament in support of it,
This vast amount of public opininn arraig-
ned against it ought to be iaken note of
those who suppors the legislation or who
are very cobicerned about the deterinrating
state of conditions there are entitled to
ask : What is the answer ? But the answer
cannot be one of putting down vii.l:nce by
greater violence. 1 say with gre.: respect
to you, Mr. Chairman, that vinlepnce is
violence, whether commitied by the police
or by the people. Violence by the State is
a violemcs in which the parties are not
evenly matched. | think it is tim: instead
of this, we define the position of the
police in a State under ths rule of law. The
rolice at no time has the right to punish.
But in our country, the police do the puni-
shing. They draw out that very mild
weapon called /athi and crack somebody's
skull.  If somebody runs away, they chase
him and imflict punishment on him. [ say,
a policeman, even if he catches a murderer,
has no right to inflict punishment. That
15 for the judge to do. From that, we have
now came 10 A& position, on account of the
arming of the executive with this kind of
power, where he can by a subjective state
of mind say, ‘| suspect this fellow to do
something’’. As | said, 1 will not go into
the details of the Act. 1 will just deal with
one of the conditions of subversive action,

i.e. propagation of an ideology. This looks
dangerously like Tanaka's dangerous thou-

ghts. In Japan just before the war, the

Tanaka school of thought said, “‘Dangerous
thoughts should be tried” and repudiated

the famous doctrine that thoughts of men

are oot triable, Therefore, we have this
idea of punishing opinion, repudiating the

doctrine, 'l do mot agree with what the

man says, but 1 will defend to the last his

right to say 50", That goes away when you

have this idea of punishing ideologies—
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ideolgies not to be decided not by students,
not by expositionists of ideology, but by
rersons who enforce the law with a big
stick,

If it went before a tribunal or some-
thing in which you have faith, it is a dif-
ferent matter. But we are told that sll
this is safeguarded by the fact that three
wise men who are judges or who have
the stature of judges can look into it.
With great resfect 10 the judiciary, 1
say that a judge who sits on a tribunal in
rrivate reminds us of the Stuart times and
the Star Chamber. The practice of the
dispensation of justice is that it is done
in public Even today inspite of the
enormous time wasted, a judge reads outl
his judgement in public; it is in very
exceptional circumstancss that trials ure
held in secret. The three wisemen who
will form part of the tribunal must be
persons who flout or throw away this idea
that justice has to b: done, not only
should be done but must seem Lo be done,
That is the essence of justice ; that is to
say, tha justice should not only be done
but other men must believe that itis
being done ; it is not enough 1o say that
all these things are to be considered by a
secret tribunal of three persons who had
1o be convinced one way or another, What
happens if these three do not agree ; we
do not know ; they may be divided, two
1o one, or one and a hall to one and halfl

whatever it is.

Another aspect of this is that it dis-
regards the provisions and principles of
our Constitution ; it provides for what the
Americans call the disregard of the
doctrine of double jeopardy : a man is
punished and is put into prison and is
released after 12 months ; then again You
can catch him. The British were very
good at this. 1 want to think back all
the fifty years. Soon after the passing of
the Rowlatt Bills came an agitation in this
country. It drew to the ranks of the
Opposition not only those persons who
wete pronounced nationalists at the time
but other large sections of the country
until it erupted inl® a very great mass
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protest and violence and ultimately 10 the
abdicetion of the police State.

There is a third aspect—the creation
of statutory offences. There was a judge
in South Africa who said: When an
African gets out of his house, he has
committed a crime because they have
created 50 many siatutory offences with
the result that whatever he does, he is
doing a wrong thing. 1 am not saying
that there are no statutory offences on our
status at the present time but the creation
of statutory offences of this kind means
that things that are normally done when
this law is not present, or things which are
even now done in other parts of the
country have become offences under this
law., The creation of statutory offences
proclamation of a statc of mind that is
totalitariun  and is an index of the police
State, It really meins : | am the Law.
If thut state of affairs is there, Puiliament
may be decoratives ; rarliament ceases ;
it becomes a decoration ; the small group
called the Consultative Committee adorns
or clothes the authorities or the Govern-
ment of the day with power to take any
action, 1t is nov necessarily confined to
the President or the Governor or the Prime
Minister or the Police Commissioner. When
you urm the people inthe Government,
rower corrupts ; absolute fower corrupts
absolutely, That is true today as it ever
was. We are already having a foretaste
of this law in West Bengal. Today the
fuct 1lat the Naxalites are committing
havoc of one kind or anuther and there is
inler-party flighting and civil war inside
the parties, whatever it may be, these are
all trve ; but the Juestion is whether you
can undo one wrong by doing another
Wrong ; two wrong pever make a right.
1 am not speaking today as if | am for
soft-pedalling action agsinst Naxalites or
whatever it is, But what action has 10 be
laken, has to be considered on economic,
rolitical and social terms and also by the
organisation of public opinion which will
make it impossible for those who do thess
things there. The idea of using meore
force, breaking more heads and putting
more people inmt0 prison—this is not
Eoing 10 get you anywhere. | am not
speaking as though 1 am a member of the
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commission which investigated into any-
thing ; but I say that when there is prime
Jacic evidence of rpolice brutality and
police excesses or use of force indiscrimi.
nately then there is a case for enquiry, 1
think the fact that the Home Minister told
this House the other day, without any
enduiry, wsthout proper information with.
out ascerinining the other side, that there
was no reason, to think that the police
were doing anything, that under-wrote
police violence to start with, The second
factor is that the Police Commissioner,
the Governor and others, for two  or three
days now, have been saying that the police
should not use more force than is nece-
ssary-=a very wholesome law. But why
do they have 1o say it ? Because it is
being used. [ saw two or three places in
Calcutta, The police went into the Yuar-
ters of pcople, to a block of houses where
SO or G000 people lived in Ballyghat.
When did they go ? Not in the day or in
the evening or even at midnight but at 3
O'clock in the morning, forcing open
those houses, kicking those houses open
without regard for the fact whether they
were being occupied by men or women or
children and dragging the people out. 1
saw SO many people who were witnesses 10
this. This action went on till S a.m, and
then these people were bundled into  vehi-
cles dragged along the streets and taken
1o the other side of the canal where three
or four of them were shot and the others
were taken to the police lockup. There
have heen cases in Bengal (one is enough
for me) where individuals—whether they
are naxalites Or communists Or CcONEress-
men makes no dilference to me ; even
congressmen have a right to live and
therefore it i3 no matter who they are—
were beaten in the lockup and suffered
injuries and even death in this lockup.

17 hrs.

Finally—1 am concluding, Mr, Chair-
man—it is rather important to remember
what happens to the post-mortem reports
in these cases. 1t is true that when a
person is killed either by gunshot wounds
or by being beaten 10 death and 50 on,
some sort of a post-mortem is still carried
on after the body is taken (o the hospital,
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No one has perhaps seen the post-moriem
reports except the person who made it.
The law provides that no informetion
need bhe given Lo the people who are
concerned, 1t is again another sid of
the Star Chamber legislation. These 5t
mortem reports are never handed over 1o
the relations. The dead body cannot do
anything but the dead body is never hand-
ed over to the womenfolk or whoever asks
for it. In one case wo were told by the
Chdirman of the municipality—not by one
of the agitators—that the police told
them ; we shall not allow this dead body
1o go into that place—T forget the name:
there wus a big air field for military air-
craft there. When the municipal chairman
told me so, 1 interceded with them because
I am not one of those people and | nsked
them : why are you not allowing the dead
hody 1o be taken. They said : these orders
are from above. The position 1oday is
that the people are treated this way even
in their death. | say all this not in order
10 create a sense of terror—I have heard
more of this—hut only to emphasise this
point : Investment of such powers in the
police has already created a situation where
they think they are the masters and therc
is no law of any kind. This will be a blot
on our statute book. This would be fol-
lowed, not by the subsiding of violence
but by greater efforis 1o hreak the law as
such. Already there is enough legisiation.
We are invited to a meeting. By the time
we get there somebody will say : the me-
eting is not being held here because 144
has been declared. These laws are there;
they are enough to turn anyhody away
from any place. Imprisonment may take
place ; no charges are stated ; nn investi.
gation is dore ; there is no law of any
kind. . 1 do not understand why there
should be four or five pages. There could
be one clause which is sufficient : that
the police commissioner or the Governor,
whoever is the appointed person can do
whatever he likes. That would have been
good legislation. I therefore say that the
best thing to do is to realiss—I1 hope the
Government will see the wisdom of it—
that even (I say even) a bad elected Go-
vernment is any time better than non-
elected Government, There has been no
instance in history where the use of force



317 Re. W.B. (f"re-
vention of

of this kind, whether it be in any of the
Latin American States or the United Siates
itself or in any country in the world where
the use of violence has led to the suppres-
sion of violence, Violence has led to more
violence. Here are gentlemen who are
ethically, cmotionally, religiously and
historically given 1o the propagation of
non-violence. But violence is violence
whether it be by people who pike a child
to death or by others. [ went to a fellow
lawer’s house. A young boy was pulled out
by twenty policemen and beaten to death,

MR, CHAIRMAN : He should con-
clude now. 1 cannul give him any more
time,

SHRI KRISHNA MENON : 1 will
conclude with only one quotation of Lord
Alkins, the well-known judge, who said :

“It is the proscription, the arrest of
suspects at the will of men in
power vested with a plenary
discretion. Th: power to issue
regulations meant thus 1o warrant
a passage [rom proof to suspicion
and from the sphere of action to
the sphere of the motive, or the

mind,"”
That is to say, you travel from evi-
dence to mere suspicion and from

suspicion to detention and imprisonment.

SHRI K. NARAYANA RAO (Bobbili) :
Mr. Chairman, the rationale and the
necessity for the legislative measures have
been explained by the hon. Minister. 1
have a lot of respect for those who state
that this is not a police State and the State
should npot act as a police State. Basically,
it is true. In the evolution of the func-
tions of the State, the State has passed
from the police State to the welfare state.
But ome should mnot forget thagt the
primary function of every State is to
maintain law and order. Without the
proper maintenance of law and order any
amount of progressive measures would be
absolutely useless, Therefore, when we
think in terms of a welfare state, our
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basic commitment, our basic duty is to-
wards the maintence of law and order.

Though the deployment of police force
is an evil, it is a necessary evil, What is
the necessity for the State to deploy the
police force ? When the social struclure
and the stability of the State is threatened,
then the State is compelled to deploy
the police, however unpleasant il may
be. In using that force it may be that
here and now some cases of excesses might
arise, But in a grave situation like this,
when the ordinary life of common man
is so much paralysed and threatened,
wien he is nol in a rosition even to
move from his residence to his office,
when he is not able to move out from
his residence to purchase sundry articles,
is it not the duty of th: Stale 10 come
forward 1o see that the anti-social
clements have bzen curbed ? On the other
hand, it is my grievance that we have
allowed this deteriorating staate of affairs
to go on for & long time. 1In fact, stern
action should have been taken against the
anti-social elements earlier So that they
could not do what they liked. But we were
very hesitant in the initial stage (o bring
about the Preventive Detention Act. In
the entire history of India if there was
any time when the passing of the Preven-
tive Detzntion Act was most warranted,
it is the present one.  But, unfortunately,
because of certain susceptibilities to.
wards the preventiv: legislation we have
bzen touchy. As Shri Salve has correctly
pointed out, this is detention with a
deterrent, with built-in safeguards. Let
us not forget that our judicial system is
based on the integrity and fairness of
the judges. This particular preventive
measure is very much diluted as com-
pared to what we used to have carlier.
The other one isa very innocuous legis-
lation relating 10 the maintenance of
public order to which no one can tuke
exception.

Shri Menon has said that the defini-
tion of subversive activities included the
holding of a certain ideology. No-
where in the Act thut particular aspec
has been mentioned, Subversive activlt,
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only means threalening the security
of the State. There is no penalising or
preventively detaining of any person
holding such opinion. Specially in a
country like India, which is wedded to
democracy and freedom, punishing a
person for holding an ideology is the
last thing to suspect. 1India is not com-
mitted to such an approach. The fact
that in this House people holding
extreme ideas, even extra-territorial ele-
ments, have been allowed to function
and represent public opinion shows that.

As 1o the other point to which
attention has been focussed by Shri
Menon, it is not peculiar. Even in inter-
national law, under the United Nations
Charter it is not only use of force
that has been prohibited but even the
threat of force has been prohibited, When
the Security Council finds that the
security of one of the member.states is
going to be threatened, it is authorised 1o
take immediate action to see that the ag-
gressor does not proceed further, 1L i3 one
of the situations where the United Wations
forces have actually been situated in the
Sinai Peninsula 10 see that war belween
the UAR and lsrael does not break out.
So, how could a state be helpless and
allow anti-national activity ?  How can
the state allow a person 1o killed,
knowing fully well that a particular
person will be killed ? The state may
punish that man later on but how can it
give licence that a  particular man should
bhe killed ? Therefore, that 8 the
necessity., that is the reason, that is the
rationale why a preventive measure is
absolutely necessary, Life lost can never
be regained, 1t is in that particular con-
text of the situation that it has bheen
provided for.

With these words, T wellcome these
Acts and 1 hope the House will support
them,

MR, CHAIRMAN We are hard
pressed for time and 50 many hon, Mem-
bers are requesting me to accommodate
them. But already, I think, we have
taken one hour more than the time
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allotted which was four hours,

SHRI JYOTIRMOY BASU : The sug-
gestion was that it should be eight
hours instead of four hours,

MR. CHAIRMAN The suggestion
might have been for eight hours but
the Business Advisory Committee
decided for four hours. 1 think we

huve ulready taken five hours or more.
We wanted at least to complete parti-
cipation of all Members except the hon,
Minister by six 0O'Clock today. We
wanted to give precedence 1o Member
from West Bengal as far as we could.
Now some Members are asking me
1o accommodate them because they have
gone to West Bengal in a delegation.

SHRI JYOTIRMOY BASU Shri
Bakar Ali Mirza has also been to West
Bengal.

MR. CHAIRMAN Severul  Mem-
bers who had gone have already spoken,
I will try to accommodiate them but 1
cannot make any promise, because the
time is very little and there are still some

Members from West Bengal who have
 be accommodated.  Some parties are
there still o be accommodated So, 1

would request Members to be as briel as
possible.

SHR1 BAKAR ALl MIRZA (Secun-
derabad) : Members from Bengal had a
chance in the Consultative Committee,

SHR1 BADRUDDUJA (Murshidabad) :
Mr.  Chairman, if human  memories
are very short, memories of wour friends
of the Treasury Benches, of powers that
be in the land, seem to be very much
shorter, or they would have hesitated
thrice before bringing forward these
draconian measures, these atrocious pieces
of legislation before this House. 1 have
bitter experience, both before and after
independence, of the abuse of thesc
draconian measures. 1 have myself been
a victim of the PD Act twice and of
the Defence of India Rules once. We
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have seen from our bitter experlence
that the PD Act, instead of being
used against smugglers, blackmarketers,
hoarders and other anti-social elements,
has more often than not been used against
members of the minority community and
political opponents of the ruling party.

Sir, 1 am not confinding myselfl to the
Muslims alone. They have hid no
quarter during these 23 long wears, no
recognition and no appreciation, They
have heen allowed to be butchered and
massacred in cold blood in violation of
the spirit and letter of th: Constitution,
I will not rake up that unpleasant past.
Muslims during these years have been
consigned to the limbo of oblivion,

In 1964, Mr. Chairman a reign of
terror was created in West Bengal leading
on to serious developments in Calcutta,
Rourkela, Jamshedpur and other places
which stand as a lurid commentary on
the inefficiency, complacency and, should
1 say, conspiracy of the police ad-
ministration with the forces of darkness
and destruction let loose upon the land

to uproot and destroy the Muslim
minority.
Then, in 1964, on fantastic charges,

the Communist Party
were also thrown

the mzmbers of
(Marxist) in Kerala
behind the prison bars. But the people
thereof gave a clear verdict against
the Congress, against the draconian
measures used by the Congress Govern-
ment during the mid-term elections.

Indo-Pak conflict in 1965,
with 1146 other  member of
the minority community, 90 per cent
of whom were supporters of this
Government and some of whom contri-
buted So magnanimously to the war
funds were so detained. Out of 1147,
who were thrown behind the prison bars
on fantastic, baseless and malicious
charges framed by the administration,
about 300 were Pakistanis, Unfortunately
or fortunately we were all huddled together
with Pakistanis themselves to hatch up
a plan of conspiracy, If they had any

During
1 myself

AGRAHAYANA 23, 1892 (SAKA)

Violent Acti- 122
vities) Act and W. B. Maintenance
of P. O. Act (Rens.)

courage, if the administration had any
courage, they could have brought us
before the court of law,

Mr. Salve was waxing eloquence over
the Advisory Committee formed under
this Act. 1 have experience of the
Advisory Committee which consists of
three persons, one ex-judge of the
High Court, one District Judge and a
prominent lawyer, I know how it works,
No counsel is allowed to appear before
the Advisory Committee or to cross-
examine any witnesses produced by the
Government. Only the person arrested
has to plead his case. These three persons
sit in camera and come to a decision
which is binding to the Government.
I myself had to appear before the judges.
One of the charges against me was
that sending military information to a
foreign Government. 1 told the Chair-
man of the Advisory Committee that
the charge was so fantastic, so baseless,
so unfounded, that it carried its own
refutation and T was not to refute it.

But, Sir, 1 am not concerned with
this at the present moment But I have
been an independent member for the
last 29 long years, from December, 1941
to December, 1970. 1 am, therefore,
capable of talking an objective assessment
of the entire situation and of the
druconian measures, the controversial
Act which are before the House,

With the best of terms with the
C.P.M. in the United Front Government,
to the formation of which 1 cootributed
in my humble way, T had the slightest
hesitation to condemn certain excesses
committed by the C.,P.M. during the
United Front regime. 1 also mever hesi-
tated to join issue with some of my
best friends, Prof. Hiren Mukerjec, and
Mrs. Renu Chakravartty of the C.P.I. who
stood by us in the hour or his greatest
need, when the land-grab movement, was
launched by them, because 1 felt that the
land-grab movement had no  constit.
utional, no moral and no legal sanction

behind it,
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I had no hesitation either 10 go all
out against the Privy purses Bill becaus:
1 was convinced that it was in flagrant
violation of solem pladgss and wanton
Jisregard of the bilateral agreement
entered into bstwzen the ruling princes
and the Government of India.

sir. 1 have in s2ason and out of
season condzmnied th: excesszs committed
on th: polics officers. 1 told the
Governor in W:st Bengal the other day
that w: had gznuine svmpathiss for the
ooastables and other police ollicers killed
by unscrupulous anti-social elements and
that their lives were as precious as our
own. 1 also told ihe Governor ““if
we condemn the violence on the police
officers by anti-social elements we
condemn still more the violence of the
police on the citizens of the State.”

Before the promulgation of the
Ordinance which was going 10 be passed
into law, the Commissioner of Police,
Caleutta, declared, P. D. Act or no P. D.
Act, the police officers must shoot the
antisocial elemznts at sight, These blanket
powers were given to him even bzfore
the promulgation of the Ordinance. 3ir,
you will be surprised to learn that all
judicial, extra-judicial and 4 i.i-judicial
and even executive induiries have besn
suspended for three months,

Sir, 1 was a Member of the Parlia-
mentary  Delegation which went 10
Beliaghata, Shampukur, Belgoria (Nimia)
and other places.

1 had been to a place in Bzliaghata
where there is the C.I.T. building, 10
which Mr, Menon has just referred. 30
or 40 truck loads of police oflicers
surrounded the entire building. They
knocked at every flat and at about 3 A. M.
in the small hours of the morning,
they dragged out 49 young men who
were placed in a Police vans. They were
mercilessly beaten and tortured with
every refinement of cruelty and barbarous
savagery. Before their release on the
zist of November, four of them, including
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Ashok Bos:, were isolated from the rest,
placed in a separate van and dragged
out of the van at dawn and shot down
dead. Th: mother of 1he boy—WNanisha
at Nimta appeared bz"ore us and broke
down while giving evidence, She has
bzen almost demented after the death -of
her son.

The Chakra bro:hers in Balgoria (one
o’ whom was serving in the police and
the other in NVP) were shot down dead
hzfore the eyes of their mother. This
was a cold-blooded murder., The Deputy
Commissioner of Polic:, Dz:vi Roy, shot
them dead.

You are trying 1o urm the police with
powers under these Draconian legislations.
They have already got extraordinary powers.
Mr. Chairman; one degrading measure after
another, one Draconian piece of legislation
after another, repressions, upen repressions,
\yrannies upon tyrannies, loriureS upon
tortures have led people to one and only
one end. It led Ireland to Sinn Feinism.’
It led Russia, China anl the whole of
Eastern Burops to Communism 1t led India
and other Asiatic and African countries of
the world to emancipation from the foreign
voke, it is bound to lead West Bengal 1o
emancipation from the impact of thesc
Draconian measures to fuller and richer
life., The people of West Bengal will rise
in revolt againt this tyranny exercised in
name of democracy and democratic decenc-
ies. This, Sir, is not the suiution. V. clence
cannot solve violence. This is not the
way.

You have already lost so much. You
have lost Bengal. You have lost Bihar
You have lost U, P. You have lost Orissa.
You have lost Punjab. You have been losing
all along the line. You are going to lose so
many States, unless you behave well, unless
you withdraw these Draconian measures and
thus inspire confidence in the minds of the
people.

Sir, the other day the redoubteble
Finance Minister Shri Y. B. Chavan wai
waxing eloquent assuming na pontifical ast
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and asking us all to read “‘the signs on the
wall.”

We can assure him that we read the
signs on the wall when Hitler with his
mighty forces was crushed out ol exist-
ence.

We read the signs on the wall when
Mussolini was butchered by his own people.

We read the signs on the wall when the
mighty British Empire was liquidated.

We read the signs on the wall ualso in
1967, when the Congress was thrown out
from O different States in India; 60% of
voters voting against the Congress.

Sir, we have scen mighty Hitler going
down, Mussolini going down. We heard
of Napoleon pining away in Miseries in the
Isles of St. Helena;

The mills of God, Chairman, grind
slowly, but they grind exceedingly small]
sooner perhaps then you and 1 can con-
ceive of this Congress administration, Mr.
Chairman, with its accumulated sins of
commission and omission, with its broken
pledges and spurious assurances, with its
tyrannies and tortures, will topple down
from the height,never to raise its head
again,

But, Sir, there is yet hope if the Pri‘me
Minister even now can rise 10 the occassion
arrest the drift and withdraw the Draconian
measures, thus inspiring confidence in the
public mind in the West Bengal.

Today there is rumour about mid-term
elections,

We are not afraid; she has got every-
thing to lose; so has lost so many States
already.

In the year 1964, 1 appealed t0 her
father, then Prime Minister, Pandit Jawhar-
1al Nehru when the whole of Eastern India
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had bezn in the grip of communal frenzies
and passions, to rise the occasion, take
courage in both hands, set his foot down
upon the dark and ominous forces that had
raised their head and go down to hislory
as Taithful mariner steering his ship across
the raging waves of discontent and despair
to a safe and hospitable shore,but before his
ship could reach that hospitable shore, he
himself rcached that distant shore from
which no traveller returns, May 1 appeal
10 the distinguished daughter of that Prime
Minister today to exercise her judgement,
use above party considerations and partisan
spirit, have charity of outlook, mental
catholicity, broad vision and imagination,
and an objective assessment of the problems
before us 7 1f she does not arrest the drift
and withdraw these cases, she will live in
history as,........

SHRI JYOTIRMOY BASU :
prosecutions,

Stop the

SHRI BADRUDDUIJA : Let her stop
the prosecutions and release those people
who are unnecessarily harassed and tortur-
ed by the police. The British Government
could not save the empire by the torture,
This Government can not also save Bengal
by tortures., 1 can tell you here and now
that | am somewhat partial to this admini-
stration at the Centre, not because 1 belong
to the Congress, not because 1T have ever
been a member of the Congress, but
because | feel that the alternative to the
Congress administration at the Centre is
chvas. 1 emphasised it even in 1967. 1 am
not saying so about the state administrations,
She may lose many States. But ot the
Centre, 1 do not find apy prospect of any
alternative government. It is, therefore,
her responsibility to consolidate her
position and inspire confidence in the
public mind, share their sufferings and
miseries, their misfortunes, their trials and
orceals of life. Let her not give any
encouragement t0 lhe drastic measures, let
her not empower the police with special
rowers to commit greater and greater vio-
lence which will change the sympathies of
the people of West Bengal all the more.

MR. CHAIRMAN We are to take
up the half-an hour discussion at 5.30 p.m,
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So, we can take that half an hour also for
this discussion.

ot wy fomd (g) : anafy wgaa
EA WA & |A9F F q31 9T A W9W g
€ oh ez R fr 97 madim g3eal A
tA 123 BT weg) ATF T 9GT F AT 47T |
X HEIA A FAEAL B AeG qg @
gi@, A g smw g fF faq snar e
[eE(T QFIIAT & R1ad @R, 3T A8
ot @t =mfeq @ @z & g7 FRAI
anq & & fAgas AF g zw
wAT ¥ d@rard @ v wax g
wzw1 AgY mar, ar afvsd Fma 7 Fa4
& wrwfear aareg g1 @ o

fraia % atz 9T w19 gr@dafas mifa
gegegl #1971 4T 8 F1 /W A\fsrg,
fagdt war wan ¢ -

“No person shall do any act with intent
to injuriously eflect, whether by impairing

the efficiency or impedirg the workng of
anything or in any other nunner,,,..."”

g9 ® gam| w0 5 39 &1 7999-
wE T @y § | WA Agrus §
gwa gE o faa § awd araEe &
ATEAT &1 WEATRT T2 g1 94T | AT 7
gg W Rfgeas Fa § gt 2, A
W FIT ¥ AgT AT JH 2

o FrE-H'T ¥ w7 JATC AT §, A
9k w37 & fod fpah oo vt
g7

““If any person commits any subver-
sive act, he shall be punishable
with  imprisonment  for a term
which may extend o ten years, or
with fine, or with both,™

328
Act and W. B. Maintenance of
P. O. Act( Rens.

3qT MAT(@ A€ 09 A & WAAL
FTa947 s AT & 7 &F Fifoe fs
T WA AE FEIT M 67 3rdAT
FIAA FWAT ¢ A1 I wAAT E, & Fav
AATT 9767 3T F A WA K1 AT
& 7 WAL AT HIT §F AANT 7L AT
F1 3@ ATZ T F14 UH FA &, a1 &
71, Ffsq «21 a7 77 I7 safaq T
AFA E, § AZ WIQW-EATAAT & @F H
HIFTA IZAT AIFTT 2 |

ZH FAT F T 13 F &g war

“Any police oflicer may use such
force as muy be necessary in order
to stop the commission of the
offence of looting or raiding within
his view.”

gL 0% fag T waFAr &1 o gz
FANTAPRGIT W21 IWF ILF
AT § TG AIGIATN FAF ASH-E-F T
®) qEdle 9z £777 71 77 foex JAowA
fzq 7 ¥ar (% qf7q a1at 3 ga¢1 Q1
7 3% faar | 7@ w41, S qEW are
amr, v wgn § f& gremaa afe H
nw faq § dzg @@ w17 F1 910 DA R
9 ¥ "adAa Z f& nv @A @ awdaq
45 §UT T3 ) A4 A § ) I ¥ foy
T gET A agi 9wl FE FAT TGS
|l

oY oW fog ;o ag T W TR N

TR

oty famd ; T oam ¥ ED
AT T AFEIT FT@ X [ AT R
ANA I ATHIA W T W FA
qig WiF, A AT g9 AqEL AW F |
auerdl wfwerfzn & sgafa & waverge



329 Re, W.B, (Pre-
venrion of
aFolg F greQ qAr N 7= qEwmr
i &, oF 1@ & gas e fwar
mar & YT IIET AAT MEIT 4T T
sz aw fgaramar 31 & ag s

feary & fad darc g

| A F AT AR AF AT 8,
Hfwa za @1El T AST qET W g
7Y gaTAI & 1 AT W W1 AT T
UE 9T AIE 2, 54«1 ZaA & AW 9T
az gfmm ar4l & grg ¥ AR wfiwre %
T T

qI 15 ¥ F3r war 2 -

“Notwithstanding  anything con-
tained in the Code of Criminal
Procedure, 1898, any police officer
may, without un order from a
Magistrate and without a warrant,
arrest any person who is reasonably
suspected of having committed
any offence under this Act™,

ta &1 3a1 GE g ? fxfaaa Narae
Fiz &1 zHr 151 fam oo 37 A%
safig I sPATHET WEE FT @R,
w7 TH atg % gfasr w1 {Esd
qfew ardl & g1, & Far gfeaw are 3w
* qyT gwy £ ar T ? e
Tl T € zwr 151 & @A
gu ®EIT ag A% WU @ wEd ?
(smasm) TF waad ¥ ¥ Faw
arr & f& awwre w151 &1 gEa
fl FLEFAT §, A WX FT AR NS
21 =Y faq @rE g AAT WAT T wC
wrf 8, wafs ¥aq @ amwd P93
gt & R =ufe mlaga arde <
ar w g, 3w W IE W frimm v
w1 sfwmc & 1 Afer @ o F el
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t frd § WY ag exmc I Facial &
Ua ¥ w17 A v gt 3

qagfa Agizr, v & qher zEt
TATF ARA D WX @I wgaOr ) W
fyafer @idem oz g\ 0 78 aww &
A3t siar & f§ wiq fazis st framona
& 9717 9¢ Uw AT AMER § o yuH
LILE R U A

i -
corrosive  substances, swords,
spears. daggers, bows and arrows ;"

& a5 faaeaw g9 AE) 0T
AqwAT |

“either spoken or written, or by
signs or by visible respresentations™

At fr A AN wre ¥ fasr fzan ww
% qrg | AT &1 N T TAT wva @,
g w1 om @ wEw & 9w
% fac sfean dam ke ¥ wgaTT "y
IWH aW T aex §1 Afer o w4
¥reqer 7aaq § v org fadt ot agfes
Fa A sg av¥ § foaz fegtel w1
w12 fagizaont &1 w917 WX @ww W
F1 HT.0 ¥ @ 47 WK AT I@ W Iq
Aoz &1 q%TE | @ A sm weow
‘q" ? ,.--...{m) ........ ﬂw ‘a *I “
sfifaa sz Ay qrge ot e § -

“using, or instigating anv rerson
by words, either soken or written
or by signs or by visible represen-
tations or otherwise, 10 use, any
lethal wearon—

(i) to promote or propagate any
cause or idéology,"”

fagta @t framenr & sare & art
A wefw g 1 gheand & gAn
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FIT AT AT Q6 AMAT 33 F Y A
gggad 2 AfET o i ™ omw R
zadFqf Arer ? HuwF @@ #) AR
e 7 faqmr F1gar g1 AT TA F1AA &
gz 12 %) 2@ Afaw o Az 11 (4)
@ Afwg) 11 (4) & Far ward fs
frdt agle &Y wer St Amaez & 73 A
3 gwar | aFIF §' 97 AT F Q1 "IaAT-
qa F F §EA AR & Aqfg [
Fm @Y F wigxr sarsefa & 7 3@
qE T @O A A A [T TR
WY Y wAT § Tg @T F) 1@ KT AR
A ¥ qfgwee 71 7 @A Far 2 A 12
A IE WIT IT T §FA 31 AF A
TITTE & § W T FAA A T
gga ® wed wegar =g A e
e -o-(m)-....- .

SHRI N. K. P. SALVE : The Act
only mentions the use of lethal weapons
to promote or propagate any cause OF

ideology which has the effect of adversely
affecting the security of the State or

overthrowing the Government. Only this
is prohibited. It is not as i the use
of lethal weapons for mainly ideology
unrelated to these two  ohjectives s
prohibited.

SHR1 MADHU LIMAYL : 3g a1 &
wA@m @, AW a1 Jg AN F1 137
i wadt @ @ war, ghe #EF
afigc @ = s Far fzar 7@, a8
&Y AT WO KL )

wamgfa &giza, =@ I1 AT IATA
w3 ? wiga g gadt a anzfaa
sla@ = M FGHF wa 30 20
afea e e ¥ 7 4T 4 FEAA
RN @ ¥ swdr gfaw abd g £
fal w ggaln ¥R AT A F e
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AT TAR F AT @i gait ®
azawn @it zieaq dAT @ie A¥edz
fam smar ar | gw d Fadie e At wge-
A FT F W9 AR ¥ AR AIRET
g gas aga ¥ ¥irag wwAr g fx
e A T TR T & i s Fw
TE A TIFIE AT W | ww W
M fafrr g afx mre mz &1 go D
AfATER AN AHTAT wEF F AT
TGN WL HIFGT G4 AT AT FH
oy w #Frga rawa §w gast
A gz a9 D & g g
A 3% fams #rq7 ar § 1 At g
X § IR AY AWM AT AT F e
fFe"s graa & AfFags a1 gAafin-
FA IGALT AT g AGT ATGA & 1 a1 HAL
T2q & ff I WIgal awad A6E,
AT gy ART M i gEdt awra
oY aqdt qfawt Fat § qafaEr
FT, @ AF §F AT I GFA

SHRI TRIDIB KUMAR CHAUDHURI
(Berhampore) : We are running against
time and | do not want to take more time
than would be necessary. My opposition
to this Bill is not only on the basis of
constitutional provisions and principles of
civil Tiberty, 1t is based on very practical
considerations from the point of view of
the security of the average citizen. With
all the seriousness that 1 can command, 1
have already written to the Government ;
I have written to the Prime Minister. 1
am saying s0 again on the floor of the
ouse : the rolice in West Bengal have
leen permitted—I] do not know whether
they have written permission or they have
taken permission themselves—to go on a
shooting spree.  Today it is the kanoon,
the police Aanoon. But even when we were
considering this measure in the Cousul.
tutive Commitlee, the P.D Bill was not
then enacted almost the same day the police
commissioner of Caleutta was boasting to
ngwsmen ; ‘‘preventivg delention or pg
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preventive detention we are going to
shoot."

And how did they start shooting 7!
shall cite one witness no CPM member,
no Naxalite, not even a PSP or SSP man
but Mr. Ajit Bhattacharya, a journalist who
is a conservative by conviction. His lights
are different from mine ;1 do not agree
with him in politics but 1 respect his objec-
tivity. He went to Calcutta to study the
phenomenon of violence in Calcutta and
Noxalites in West Bengal. He summarised
his conclusions in thrze signed serialised
articles in the Hindustan Times. On 17
November he wrote :

““The rolice are now deliberately
taking the offensive against suspected
Maxalites- Plain clothesmen,.,..."".

Mark well, Sir, “plainclothesmen”’,
not uniformed men ; one does not know
who is a plainclothesman, who is a police
stuoge and who is a police informer or anti-
social element recruited from the ranks ol
wagon breakers and pressed into service to
shoot down political opponents. I have
given the names.of forty persons killed and
till now there hus been no enqQuiry. Mr.
Ajit Bbattacharya is no leftist, He
writes @

““Plainclothesmen armed with revol-
vers enter and search the houses of
Naxalite localities and shoot to
kill if they encounier resistance.
This phase of the operation was
barely ten doys old when [ visited
Calcutta last week. Already 21 per.
sons have been killed.”

within ten days, the ro-called plain-
clothes people who are none else than
goondas pressed into service by the rolice
went with revolvers and within these ten
days they killed 21 pérsons.

He Says :

“This phase of the operation was
barely ten days old, whep I visited
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Calcutta last week., Already 21
persons had been killed. The police
bad lost one dead and 10 injured,
Rifles are generally not used. 1t is
a close-range combat within houses
or narrow lanes ,,, Police use revol-
vers,,,

In view of the decision not to
order an official enqQuiry into each
firing (it is distasteful but necessary
in the circumstances),™

It is so in the opinion of Mr. Bhatta.
charya,

“The number may never be known,
The newspapers usually do not pro-
vide more than the terse information
that ‘a reported Naxalite or a Satish
aged 16 was’ shot in an encounter
with the police.”

This was published in the Hindustan

Times, under the signature of Mr,
Bhattacharya. )

MNow, 1 will again have occasion to
cite to you the opinion of Mr.

Bhattacharya about the things that need to
be done in West Bengal. There is no
gain in saying the fact that violence has
erupted in rather big way in West Bengal,
But whatever violence has erupted there,
I must bz understood that this is not only
an Indian phenomenon. I hope our Govern-
ment, at least some Member of the
Government, read American newspapers,
about the wurban guerilla operation, a
phenomenon which is appearing in a big
way in every American city. Has the
American Government, of whom there are
many admirers on that side of the Houss,
ever resorted 10 any preventive de'ention
measure ? Have they resorted (o any
measures like the Maintenance of Public
Order Act ?

SHRI LOBO PRABHU : They shoot;
they deal with mad dogs.

SHRI TRIDIB KUMAR CHAUDHURI:
There ar¢ ovher med dogs whe will alsg
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be shot in due course. 1 do not want to
enter into useless arguments with Mr. Lobo
Prabhu. But the fact is this. Many
Members have referred to this fact. May
1 ask the Government : have you given the
police blanket powers to shoot anybody
they like, and if not, why then with case of
the four young men who were killed before
the eyes of 500 families living in Beliaghata,
CIT Building in the early hours of the 19th
no enquiry has been held so far ? Why no
post-mortem report has been obtained ?
The names are known. Ashok Bose was
one of them a popular young man there.
He held Naxalite views, The police
arrested him. They put him into the prison
van. They tied his hands, and four of
them—he and thres other young men they
picked up from the prison van and took
them to a corper and shot them, Is this
the way that you are going to permit the
police to act ? The Police Commissioner
says that ‘preventive detention or no pre-
vetive detention, we are going to shoot.’
1f that be the order of the day, 1 only say
God help West Bengal and the people of
West Bengal and God also help this
Government.

I said that 1 would again cite Ajit
Bhattacharya, Why ? Because he is not
one of my persuasion ; he is not of the
leftist or communist or the socialist per-
suation. Everybody knows what his
politios is, Many Members here have
also emphasised the fact or underscored
the fact that very far-reaching constructive
measures of social reconstruction, political
reconstruction, economic reconstruction,
which have been long over due must be
undertaken in West Bengal, if you want
to contain these acts of violence and 10
cure them.

But what have you dome? | am no
enemy of Shri Dhavan or the President’s
administration that is operating there,
that you have put there. But here is one
gentleman, who is an objective journalist
who says this about the President's
administration in West Bengal :

““It was evident that President’s rule
had brought no relief to the average
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citizen. The State and civil ad-
ministration was as inefficient as
ever.

Neither the Governor nor his advi-
sers had impressed the public.
Mr. Dhavan spoke less frequently
in public, but the political partia.
lity he had shown earlier remained
a subject of bitter comment. One
adviser had just emerged from a long
spell in hospital ; another was still
hospitalised and expected to remain
on sick leave for several weeks."

He has since retired.

““Qnly the Chiel Adviser seemed to
be taking his work seriously.

The only qualification that
West Bengal's present rulers had in
common was that all were either
superannuated ©r On the verge of
becoming so0."”

You have put the destinies of the
whole State in the hands of these people.
This will not do. You should provide
younger men, more cfficient men with
constructive imagination and undertake
some constructive work which inspires
contidence in the people ; then alone you
will be able to contain this wviolence.
Otherwise, the violence that you let loose
will provoke counter violence, and if that
haprens God help us.

Wt w10 Ao fawrd) (Ifazn) : qwnafy
w1z, gL 4% afaes foxr oa o
VIAH o wamw N I€ Ay g
T2 g1 ; 2t @Al & HvT s@mEm S fe
nar g—Mo¥to sz ALY Par wifgn o
qfaw ot e et &, aada AR, g
ad) gtar wifg 1 ga N gL aE ¥ amdw
% fgars &—wy qfom *T ar W
Afediwm T ¥ 1 gfaq & faars @
ford asar % qw ¥ wyr, Afow g oy
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arfi ¥ wgf grag KA wr @ @, WA
A, WA qEA N AR WX AEG AT A
feafa 1 af 2—zaa faear fed 7 adl
FY 1 oF |raAr A o 3w @ @ Az A
£t & opal § SreT qs€l F1 {4 AT,
gaa fasrr &0 A% 27, IAF 9dWT |7
BRI GUE ) Az H RMoPogwo &
mEdr iy oy, Afea @@ Al F weE)
qret-d9 #1 war & fqo o Teane
qadez w1 famr adl 41

ol 39 faq e A AT AW @ T,
ag ¥*gfacz qrét 4 dwer qrar & dw-
zq §, 97217 forg avg wr @& g8 fam
s, 9t F#zn 3=l fad f frm aw@ @
dre flo UHe ¥ 990 ¥ AFT, IA4 fealny
¥ grdt ary adl, 3g¥ smar Awr #
Agt &= =wAr ) 1 g9 § a9 I dA
/AT TG FL 21 NTAT ATTQ GAT  HTAT
TFATE 1 31 & Do TNo waz Tl g
afgm, ag 1 3% £ & gfem &1 s
F& gt Fifgn—unz gawr wA faar
Fra, ar fxz gvar sar afge, za: &%
[FAT [0fgeee

ot vy fowu : gfozaq flaz Wiz §,
fHaae gRfaT ST 2

*t %o Ato famrdt : & Foaaw me §,
7 & 39 357 F 71 A g ¥ shhgw
& @ @, afz & wzald wW § wd),
T gz d1A ¥ wzdl, ¥ gEAd WA
Feratafear ar oz # wedl, at agr
3 @ gt Faawe 7 A% grEan
gt 7 ot faad dvo Mo wrfo (mwo) &
AN TZT AT FL W E T 499 NI G-
foree Fgd F1a AT AN A Rrzg R F
Q&1 g § 16 Wt Tt arafeee €2z
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¥ tq weg W wzA0 92, Ayt few e
& Jasr gaaa fear wam

®TT H AT Afgg 1 T Faolf age
a7 Siafaez a7 &, 7g9 L 9, W
faez &t g &1 Wit Aefae w0
R TRERET .

ot ®wo Wre &AWl : i widdr ﬂif
7. | (wAw™)

st %o Aro fawrt :  @WMrg W)
wa ¢ fs wmo wiwadT G @)
v (FRNA) W F €@ qgE A
7 wrr wrgar 1 & ag wgar wwgan 2
f 77 £} GIF1T AFAATRY b /T frw
awg & fagz @ & ? agi ot yfa e
gar a1 segfame wadde fow og &
faadt 3 A gawe € w2T WA §F @
ST 997 g1 H R AT A1 AT W
N Fma mEdAdE @ e sl
TAEEEE WIGH grq F ArH At fET mg oy
faafedm 7 @t Atw ag wrgd & fis dro #to
¥ A g W1 gfew §g 7 @ & qun
Szar g A wiw 9 & 91 fis gmY gy
g, @rgaadr qiff & A9 —3 A7 A
& 7 97 qara qar @ Wt e o qen
wrgar ¢ fx o ot ¥ fao=d & fag Wik
WYz o A &t sy & fo wew g
FIAGT AT T ? T ATCH AR A
wtezfaza adcn= § 1 o7 qeer % fam ?
afgsa za% ara 0 sigfeas grg 7@
g, ¥ fags mximfas s-@lwa & ard &
&0 &1 ¥ qgw argwr g famanm
sy &1 9T AT § IAKT A1 X U war
Taxararg ? oen gz it gEmiafae
gaiz ¢ 7 (saawm) wgr war § v frad
fem, sa®r qar @ agf | (smaww)
Fgat § e e 717 g ar 1§ ger @
afe faqae 19w & agb ) dlw w5
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3a%) g7 A faar qa afsq sgar zg
qr Ftf A =1 A¢F @ &1 gwlag &
fazga stAr agan g fH aga & a0 A
g mmenfag AT AN Far s zam
Fre@m gHATAT Feetwoq 2 afsw & sgar
feaddt avart 2w HE @ ava }
fis agt 9T g7 saTQ 1| FAT F A &7
aQET 2 ? aqragt ¥ AW wA 97 (A9
§ 7 qur @gt 97 e Aamgande § ! et
Fof 9T TH q1g ¥ 92A1 a4} A wEA 2 ?
(@) =3 G oz agi Adt & 1 Fgf
F GORIT T T FHfEm wTH T

F i@ uf am ¥ ewar sgan
2 f& s g qRtarfas geg Rt &t foe
Tgt T I el g FA TR AE 7
g A1 fF qfeas F2T H ¢ 72t o< 3w
q1g q TN U awat € ? #4T €W A%
¥ wgt qT gFT A A & gafag &
wga zar g e ag canrar Nfads=
gra+z 3 AT agt 17 faqr amam go
A% §) 0F A qaq7 fasar g ok 73
az 2 fs 770 & 77 77 3 Femeagw
#T 2 faan fr wal agi 7t & dier aga
ninAl-EnTA @AY 91 3 ag W @ @l
S, @AY i 9% w0 1 w3t aw gfa &
a| &, w7 gfes atd Srdl s7a g oAt
gH o} 38T 3K IH J@ F ARz F A%
f oYz mir 3 0 BfE & 1ga%e ¥ g @
fewrisz azar rzar § s ammar: grise
ar a1 Al wEarq zA wA &1 gNT &I
# 3w g1 Feqiwl | T-3FAT Al
gz a7 wifgu | agifs woT 93 A @ar
? &1 fot fafem a a1 g a0 T1T 34
AT § € 2o £ FE AT T qrdaw

¥z W ard woar g fe
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T4y ST AN W TAAdz A fedT Aa
11 fivrae fear § g€ & §ET 9a9F a1 9
& Fmra w1 A ovw wriy | |EF fag
AT W A ] Y ag & Aga qrid¥z
azt v o7 g1y gzA gz W 9t AT
72 437 9T TAF FILIAMG A W A
A T awed & fs el g1 qz 7 8
& OF ®EA1ZZ G O gAfAar g g\
W17 wFT q¥ a0 ¥ fad zaw tAwAar
721 &Y gfowa &1 safam gt 7% o S
r#z & qa1 1 §, & qwwar g faaa aasa
# faad fediifes f & &ir 2, 14T &
38%1 qR44 §A Aifgm | Mg £ 747 9
warAtfas aifasziz &30 €1 9 a
gfaq w1 1 @ar 2, waz 72 898 Y da
o wgr mar g @ 3qTC A1 ® W g
Fifgn 1 &fFa qrg & g7 dro dto mrfe
o dYo (gAo) w1t faies Nadr a agi
9T &3 §, QA w4 g 730 fr gwi qad
qrdt & @ AW a0 F, T 6¥ 7 F A
T AT §, THo Ao FTo MIT FTo M0 Fo
F &t st ard a7 § 598 TRtarfas $F0T
3 & 17z ) famgw Qfafzza grirz g fx
g % M A ard 1 awm H I Ag
aafas a@ §) gfeas ¥ 7 2T F, 38F
qraAd 1A ag) FAIF 90T 7z DY AN IA%
FTX M U AT A7 1 A 930 F WA
Az T Ay  oifs @ gifma @)
(s7aem) & qaam  fF zaR w2z fafreex
oft afens aiw §, 37% 73 #), 3 gha
1 Tk WL H gq w7 g Ao FEA
Far frar a1 ? AfeT Fedt 3 g w1 W
agt 9T zq AT ® A Ky | g F qaoff
izt ar et ol ¥ =zf o AW TEIN
a1 %f67 agt ax f5 Y ¥ o) qad) e ¥
T8 I/ A AET wg | gaArk qwq fafyeax,
Nt Fow 77 N § gver gfagre @t gy
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g & fs oa o aFar Fafreag
T ar agr 9T ArgAr B Aw & far faan
AT 7y AR NS A Agi 9T MY § A
fex feit gat w1 srez fasr aqd &
(saaw1q)

it geuw quvw (zferat fessr): 7 ar
qoFl grem fafqee & @F cEangal

g
=t ®o ATo famrdt; ¥ a4 @ &t
Agt ArAar |

rgfaq & ag faagy s Tigw g
qill mvifes wo 7 fF ¥ w9d wiez-
fazg gwra 3 Faad f& agi &) gram,
T F AT FIT A7 A A A-
a=q, 71z az gfaw & g1 ar difafers
qrEfer &, 975 &1 TF )

MR. CHAIRMAN : At six O'Clock
the House has to take up the discussion

on drug prices., 1 will ask the indulgence
of the House, 1 have to give some time 1o

Shrimati Sharda Mukerjee because some
time is due 10 her party.

SHRI BAKAR ALl MIRZA : And
to me.

SHRI LOBO PRABHU (Udipi) -
Tomorrow.

SHRI KANWAR LAL GUPTA :

Tomorrow, not today, because this dis-

cussion is not ending today. Let us dis-
cuss drugs.

MR. CHAIRMAN : Drugs will be
discussed.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Just mow. You ask her to speak
tomorrow and not today.

. SHRI BAL RAJ MADHOK :

speak tomorrow.
discussion on drugs.

She can

Time is fixed for the .

SHRI BAKAR AL1 MIRZA : May 1

have my chance also tomorrow?

MR. CHAIRMAN : 1do not know.
As a matter of fact, according to the time
table that is here these is some time left
for -the Congress (0'. That is why 1

wanted 10 give her that time, For no
Other party time is left.
SHRI BAKAR ALI MIRZA : Is

time to be distributed like privy purses ?

MR. CHAIRMAN : 1 will give that
opportunity to her tomorrow and then the
hon. Minister will reply because the
House does not wish that discussion (o be
continue Now,

We shall now take up the Discussion
on the prices of Druus and Medicines.

I18.04 hrs.

DISCUSSION RE: PRICES OF DRUGS
AND MEDICINES
[SHRI K.N. TIWARY in the Chair]

ot wazE™ g (feee) 931) ¢
avitfa 1, gioF =g A § gww
TifeE & ag Aifas glawe 2 5 34
AT F FAT IANT IR W 9T HIT
Zim Ak 9z (g Afsr g srama g fs
7 AGIT EH TLET B QU K F QA
ag ¥ wawa @ 2 FAowgroar fE
fag® @ arell # zami & 31w 40 wfa-
ma ag av g ®eAT qi1aq § 39 faq
stwam fzar a8 & g4 § fw 5
Tz A AFT 25 TW@WT A% & FaT g
1 Fa AT sagr A g el e
' wram & zael & 11w Gaw 40 92-
¥z §r gt a3 § afew 7€ DT F @ A7
sRar P aFNagac g g8 gw
oo M5 & 31 & far o=
TR, AT A qZN 3% OF ga<



